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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593 of 2023

Mursaleen Versus State of Haryana and others

Reply by way of affidavit on behalf of
respondent No. 23 i.e. M/s Apar Mines
Management Services Pvt. Ltd., Office at A-
103, Designer Park Apartment, Flat No. B
9/1, Sector 62, Noida, Uttar Pradesh.

I, Sushil Kumar aged 51 years S/o Sh. Rajbir Singh R/o Village
Ganganpur, Tehsil Barara, District Ambala, Haryana do, hereby,

solemnly affirm and declare as under:

1. That the deponent has been authorized to file the present

D1rectors o tl} answering rcspondent A copy of the Board
Yipit, Coug! ‘ch‘

i »~
R o -

2 That the deponent is the filing the present affidavit on behalf
of the answering respondent being the authorized signatory
and on the basis of the knowledge derived from the records

maintained by the answering respondent.
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Lapra Mining Block (YNR B-10):

3. That as per the knowledge of the deponent, the answering
respondent had participated in the e-auction dated
06.07.2015 and 07.07.2015 which was conducted by Mines
and Geology Department, Government of Haryana in
pursuance of e-auction notice dated 15.06.2015. The
answering respondent had submitted the bid for the grant of
mining contract for “Lapra Block/YNR B-10” located at
District Yamunanagar, Haryana. On account of being the
highest bidder, the Department had issued letter of intent
dated 20.07.2015 in favour of the answering respondent. A
copy of the Letter of Intent dated 20.07.2015 is Annexure
R-23/2.

4. That thereafter, the answering respondent had executed the
Mining Contract dated 09.06.2016 with the Department and

had obtained Environmental Clearance dated 27.06.2016

ate Environment Impact Assessment Authority,

(3
S\il{aﬂ copy of the Environmental Clearance dated

3\.*

27002
Distt 4

- Lourt Jagadng
Negar

? is Annexure R-23/3.

hall be imperative to state that the answering

ol %g\ffé)ndent had submitted an application dated 20.06.2016
with Haryana State Pollution Control Board for the purpose
, %WZ pf secking Consent to Establish (CTE). However, the
u\t\-“ -
o

application was rejected by the Board vide Order dated

12.09.2016. Thereafter, the answering respondent had

preferred a petition before the Hon’ble Punjab and Haryana
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High Court, Chandigarh vide CWP No. 6094 of 2017 against
the order dated 12.09.2016. The Hon’ble High Court, vide
Order dated 27.04.2017, granted liberty to the answering
respondent to avail alternate remedy. In view of the Order
dated 27.04.2017 passed by the Hon’ble High Court, the
answering respondent submitted an appeal vide Appeal No.
02 of 2017 before the Appellate Authority (constituted under
Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981). The
appeal was disposed off vide Order dated 22.05.2017 and the
Board was directed to consider the matter afresh. However,
the Board upheld its previous order dated 12.09.2016 by way
of Order dated 14.06.2017.

6. That the answering respondent challenged the Order dated
17 before the Appellate Authority by way of Appeal
b17. The Appellate Authority, vide Order dated

, set aside the Order dated 14.06.2017 passed by
« Thereafter, the Board granted CTE to the
r¢spondent on 11.08.2017. A copy of CTE dated
1s Annexure R-23/4. :

7. That it shall be imperative to state that the Board had filed
appeal against the Order dated 03.07.2017 before the
Hon’ble NGT, New Delhi. Another appeal was filed by one
Sajjan Singh against the said Order before the Hon’ble NGT,
New Delhi. The Hon’ble NGT, by way of consented order
dated 04.12.2017 passed in Appeal No. 23, 24 and 27 of 2017,
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disposed off all the appeals and directed the answering
respondent to submit a fresh application for grant of Consent
to Operate (CTO).

8. That in view of the order passed by the Hon’ble NGT, the
answering respondent submitted application dated
04.12.2017 with the Board for grant of CTO. The Board
granted CTO to the answering respondent on 08.12.2017. A
copy of CTO dated 08.12.2017 is Annexure R-23/5.

9. That it shall be imperative to state that one Sajjan Singh
challenged the CTO dated 08.12.2017 before the Hon'ble
Punjab and Haryana High Court, Chandigarh by way of CWP
No. 1010 of 2018. The Hon’ble High Court, vide Order dated
16.02.2018, had stayed the mining operations. A copy of

Order dated 16.02.2018 is Annexure R-23/6.

-hat it shall be imperative to state that after the grant
#ted 08.12.2017, the answering respondent had
ed Yhe mining operations at Lapra Mining Block in
of December, 2017. However, in compliance of
0 G ,t]g(g ,mv r dated 16.02.2018 passed by the Hon’ble High
/7 Court’;‘{\hé answering respondent had completely stopped the
mining operations. It was only for a brief period of month

and half that the answering respondent had conducted

mining operations at the said block.

”11. That the aforesaid writ petition was disposed off vide Order

dated 14.01.2020 and direction was issued to State of
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Haryana to pass a speaking order within a period of 3
months and the interim was ordered to continue till such

time. A copy of Order dated 14.01.2020 is Annexure R-
23/7.

12.That in pursuance of the Order dated 14.01.2020 passed by
the Hon’ble High Court, the State of Haryana proceeded to
pass the Order dated 22.06.2020 whereby the mining
contract in favour of the answering respondent was ordered
to be terminated on account of violation of the condition of

the auction notice as well as the disqualification of directors

by ROC. A copy of Order dated 22.06.2020 is Annexure R-

14.That the petitioner had challenged the Orders dated
22.06.2020 and 21.10.2020 before the Hon’ble Punjab and
Haryana High Court, Chandigarh vide CWP No. 19995 of
2020. The Hon’ble High Court was pleased to issue notice of
motion vide Order dated 25.11.2020. Thereafter, the Hon’ble
High Court, vide Order dated 02.09.2021, was pleased to
admit the case. The writ petition is pending adjudication
before the Hon’ble High Court. A copy of Orders dated
25.11.2020 and 02.09.2021 is Annexure R-23/10.
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Nandgarh Mining Block (YNR B-36):

15.That the answering respondent had participated in the e-
auction dated 06.07.2015/07.07.2015 and had submitted bid
for Nandgarh Mining Block (YNR B-36). The answering
respondent was the highest bidder and the Department had
issued Letter of Intent dated 20.07.2015 in favour of the
answering respondent. A copy of LOI dated 20.07.2015 is
Annexure R-23/11.

16.That the answering respondent had executed the mining

ntract dated 09.06.2016 with the Department. Thereafter,

nswering respondent was granted Environmental

ent Authority, Haryana. A copy of the EC dated

L2016 is Annexure R-23/12.

Krf.That it shall be pertinent to mention that the answering
respondent was facing litigation right since 2016 on account
of the mischief of the business competitors. On account of
the litigation, the answering respondent was unable to obtain
the necessary clearances for the purpose of operations of
mines at Nandgarh Block and did not conduct the operations

even for a single day.

18. That in view of the orders dated 14.01.2020 passed by
the Hon’ble High Court in CWP No. 1010 of 2018, the State
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of Haryana passed a similar order dated 02.07.2020 and
terminated the mining contract of the answering respondent
qua Nandgarh Mining Block. A copy of the Order dated
02.07.2020 is Annexure R-23/13.

19.That the answering respondent had preferred an appeal
dated 16.11.2021 before the Appellate Authority against the
order of termination dated 02.07.2020. The said appeal is
presently pending adjudication before the Appellate
Authority. On account of the fact that the legal and factual
issues in CWP No. 19995 of 2020 are identical to the one

raised in the appeal, the Appellate Authority has adjourned

C matter to await the final outcome of CWP No. 19995 of

“dllegations relating to illegal mining by the answering
respondent are vehemently denied being false and without
any basis. The answering respondent has been embroiled
into litigation right since the grant of letter of intent in the
year 2016. The answering respondent did not conduct any
mining operations at Nandgarh Mining Block and conducted

“\mining operations for a brief period at Lapra Mining Block.

resently, the litigation qua the termination of mining
contracts is pending adjudication. The answering respondent

has not conducted any illegal mining and there is no
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violation of any environmental law or any other law on the
part of the answering respondent.

21.That even as per the status report dated 11.02.2024
submitted by respondent No. 6 before this Hon’ble Tribunal,
it has been stated that the mining lease granted in favour of
the answering respondent were terminated. There are no
adverse remarks/findings against the answering respondent

in the status report submitted by respondent No. 6.

that in the light of the submissions made herein above,
ly prayed that the Original Application No. 593 of

ithout any merits and the same is liable to be

4
G Ae d. NO: \*Q :
.Go ‘
X8 A MunALACAR gw%@v\/‘{ e
DATED: 24:05- 202M DEPONENT
Verification

Verified that the contents of my above affidavit are true and

orrect to my knowledge and belief. No part of it is false and

othing material has been concealed therefrom.

PLACE: YAMUNANAKAR g Jimms
DATED: 2Y:05:202Y DEPONENT

ATTESTED

AMIK Sssmgg/f/%xq

B.A. (Horouis) MAL LLS
_ Advrouia § Notary
32, Comrt s nid- Yoo e
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V) ANNEXURE R 23/1

7Y
L.ETTER HEAD oo x P |

Certified true copy of the Resolution passed by the Board of Directors of
(Apar Mines Management Services Private Limited) -sic- meeting held at
the registered office on 18.05.2020.

"Resolved that the company has hereby authorize Mr. Sushil Kumar,
Director of the Company to act as an authorized person to present the

hearing on 19.05.2020 in front of the Director General of Mines & Geology
Chandigarh.

2esolved further that the above mentioned person is hereby authorize to
act, execute all documents etc. in connection with the above mentioned
case.

The details of the above mentioned person are as under:-

Name : Sushil Kumar (Director of the Company)
DIN Nurber : 07976161

Signatory-
For:- M/s Apar Mines Management Services Pvt. Ltd.

Sd/-
Anand Kumar Ray (Director).

True Copp

Aagle

Advocate
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Bibhuti Krishna
ANNEXURE R 23/1


~ 10 | ANNEXURE R 23/2
v Director General, Mines and Geology Department Haryana , -
A 30-Bays Building Sector-17, Chandigarh, E o
gistered
< The Director General, :
Mines & Geology Department, Haryana
30 Bays building, Sector-17,
, Chandigarh.
To

Apar Mines Management Services Private Limited,
A-103, Designer Park Apartments,

Plot No.B 9/1, Sector-62,

Noida- 201301,

Memo No. DMG/HY/Cont/Lapra Block/YNR B 10/2015/7082
Dated Chandigarh, the 20.07.2015

Subject: Acceptance of the highest bid/ in respect of the Sand minor mineral mines
of “Lapra Block/YNR ‘B 10" having Tentative Area of 34.28 hectares in the
district Yamuna Nagar, offered in £ auction held on 06.07.2015 and
07.07.2015 and issue of Letter of Intent (Lol) - regarding,.

You participated in the in the e- auction held on 06.07.2015 and 07.07.2015 on the $tate
Government web portal https://haryanaeprocurement.gov.in after accepting the temLyf and
conditions of the auction notice DMG/HY/e Auction/YNR/2015/3793 dated 15.06.20/15 in
order to obtain mining contracts of minor mineral mines/block of the district Yamuna Nagar. You
offered the highest bid of Rs. 13,66,00,000/- [Rs. Thirteen Crore sixty six lakh only] per annum,
against the Rerserve Price of Rs. 05,60,00,000/- per annum, for obtaining the Mining Contract of
Minor Mineral block namely ‘Lapra Block/YNR B 10’ for extraction of sand having tentative area of
:?4.:318 hectares, The details of the khasra numbers of the tentative area under above said Mining
Block is attached as Annexure ‘A’,

2, You are hereby informed that the State Government has accepted the highest bid of Rs.
13,66,00,000/- [Rs. Thirteen Crore sixty six lakh only] offered by you in respect of the above said
minor mineral block of ‘Lapra Block/YNR B 10’ under the provisions of the Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals & Prevention of Illegal Mining Rules-2012 (State

Rules). Accordingly, you have become the successful bidder in respect of Lapra Block/YNR B 10 of
the district Yamuna Nagar.

3. The State Government having accepted the aforemelntion_ed highest bid offered by you, the
Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of the Mining
Block/area namely ‘Lapra Block/YNR B 10’ subject tothe following terms and conditions:

) The period of contract shall be§O7‘ yearsg@nd the same shall cornmence with effect from the
date of grant of environmental clearance by competent authority or o expiry of a period of

. £ . v
12 months from the date of this communication of acceptance of highest bid/ issuance of
“Letter of Intent”, whichever is earlier;

Page 1 of 6
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y

Director General, Mines and Geo&)%y Department Haryana

30-Bays Building, Sector-17, Chandigarh, 26

: (i)

(ii)

(iv)

v)

(vi)

(vi)

You may note that the detall of the area of the ininhng; blocks is tentative and was notified “on -

as is where is basis” (refer condition no. 4 of the notice). In case of any inadvertent
mistake, if any, the same would be rectified/ corrected before execution of the agreement

(refer condition no. 3 of the notice).;

No request regarding reduction in bid amount on account of reduction in land/area of the
Mining block, including due to change in description of khasra numbers/location etc. at any
stage wiil be entertained on any ground including loss/reduction of area for mining on
account of compliance of applicable laws/restrictions. Needless to state that this also
includes the changes, if any, as per condition no. 3 of auction notice.

The amount of the high.est successful bid i.e. Rs. 13,66,00,000/- [Rs. Thirteen Crore sixty six
lakh only] per annum shall be the “Annual Contract Money” payable by you as the contractor
in the manner prescribed in the contract agreement to be executed on form MC-1 appended
to State Rules;

The above said annual contract mohey shall be increased at the rate of 25% on completion of
each block of three years. Accordingly, the year-wise amount of the annual contract money
shall be as per details given below:

Sr, No. | Year of the Contract Period Annual contract Money
First Year Rs. 13,66,00,000 /-
Second Year Rs. 13,66,00,000 /-
Third Year Rs. 13,66,00,000/-
Fourth Year Rs. 17,07,50,000/-
Fifth Year Rs. 17,07,50,000/-
Sixth Year Rs. 17,07,50,000/-
Seventh Year Rs.21,34,37,500/-

As per the terms and conditions of the grant, ybu are liable to deposit Rs, 03,41,50,000/- i.e.
equal to 25% of the annual bid amount as “security deposit” out of which you have already
deposited an amount of Rs. 01,36,60,000/- (Rs. One crore thirty six lakh sixty thousand
only) Le. equal to 10% of the annual bid amount as ‘initial bid security’ after the conclusion
of e-auction. The balarice amount of Rs. 02,04,90,000/- of the bid security i.e. 15% of the
annua) bid amount alongwith one month's ‘advalnce contract money shall be deposited
before commencement of the mining operations or before expiry of the period of 12 months,
whichever is earlier;

You shall execute an Agreement Deed in Form MC-I appended to the Haryana Minor Mineral
Concession, Stocking, Transportation of Mineral & Prevention of Illegal Mining Rules-2012
(the State Rules 2012) within a period of 90 days from the date of issuance of this
communication/ grant of Lol; '

Page 2 of 6
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. _ 12
Director General, Mines and Geology Department Haryana

[

[

30-Bays Building Sector-17, Chandigarh. 2%

(x)

(x)

(xi)

(xi)

(xi1f)

It may be pointed out that as per existing applicable rates the contract agreement had to be
executed on Non Judicial Stamp papers worth Rs., 48,66,400/- (Rs. Forty eight lakhs
sixty six thousand four hundred only). However, you are aware that M/s Om Minerals,
one of the Lol holders (who participated in the auctions held in December 2013 has filed a
CWP No.7991 of 2014, before the Hon'ble Punjab & Haryana High Court. Further a few other
similarly situated Lol holders have also filed separate CWP's before the Hon'ble Punjab and
Haryana High Court challenging demand/ levy of Stamp Duty on execution of ‘Contract
Agreement’. The said matter is still pending for adjudication. Accordingly, the present
auction was conducted subject to outcome of said cases. Theréfore, the charging of stamp
duty for the éxecution of contract agreement shall be as per final outcome of the said
CWP's,

The Contract Agreement would also be required to be got Registered on payment of the
applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed period of 90 days, this
Lol shall be deemed to have been revoked and the amount of initial bid security deposited at

the time of auction shall be forfeited. Further, the balance amount of 15% towards the bid
security, amounting to Rs. 02,04,90,000/- being the 15% of the annual bid amount, shali be
recovered as arrears of land revenue and, you, as the Lol holder/ defaulter, shall be

debarred from participation in any future auctions for a period of 5 years;

You shall also furnish a sclvent surety for a sum equal to the amount of the annual bid for
execution of the Agreement. In case the surety offered by the contractor(s) during the
subsistence of the contract is not found solvent, the contractor(s) shall offer another solvent
surety and a supplementary deed shall be executed to this effect;

After execution of Agreement, either before comrnencement of the mining operation or
before expiry of the period of 12 months from the date of issuance of this Lol, whichever is
earlier, in case of failure to deposit the balance 15% amount towards security [as required
under clause (v) above] the acceptance of bid /issuance of Lol /execution of agreement shall
be deemed to have been revoked and 10% amount deposited towards as initial bid security
at the time of auction shall stand forfeited, Further, un-paid 15% amount towards security
shall be recovered as arrears of land revenue and you shall debarred from participation in
any subsequent bids for a period of 5 years; |

You shall be liable to deposit the contract money in advance at monthly intervals as per

provisions of Contract Agreement Le. from the date of commencement of the contract
Agreement;

Page 3 of 6
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Director General, Mines and Gellégg;y Department Haryana

30-Bays Building, Sector-17, Chandigarh. 2D

Nal
i)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(o)

You shall also deposit/ pay an additional amount equal to 10% of the due contract money
along with the monthly installments towards the ‘Mines and Minerals Development,
Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Section 206(c) of
Income tax act In addition to contract money, payable as per terms and conditions of
contract agreement,

On enhancement of the contract money with the expiry of every three years period, you shall
deposit the balance amount of security so as to upscale the security amount equal to 25% of
the revised annual contract money as applicable for one year with respect to the next block
of three years. No interest, whatsoever, shall be payable on the security amount deposited
under the prescribed security head of the government; ‘

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive & Final) as
per chapter 10 of the State Rules for the “Mining Block” and shall not commence mining
Operations in any area except in accordance with such Mining Plan duly approved by an

officer authorised by the Director, mines & Geology, in this behalf.

Further, the actual mining will be allowed to be commenced only after prior Environmental
Clearance is obtained by you as the Lol holder/mining contractor for the Mining Block from

the Competent Authority as permitted by the competent Authority required under EiA
notification dated 14/9/2006, as amended from time to time by the MoE&F, Gol and
guidelines/ circulars issued in this behalf;

The Mining contractor to whom mining rights have been granted through this contract
would also be liable to pay the following to the landowners to undertake mining operations:
(@) Annual rent in respect of the land area blocked under the concession but not being
operated, and
(b) Rent plus compensation in respect of the area used for actual mining operations.

The amount of annual rent and the compensation shall be settled mutually between the
landowner and the mining contractor. In case of non-settlement of the rent and
compensation, the same shall be decided by the District Collector concerned in accordance
with the provisions contained in Chapter 9 of the “Haryana Minor Mineral Concession,
Stocking, and Transportation of Minerals and Prevention of lllegal Miriing Rules, 2012”;

The total mineral excavated and stacked by the concession holder within the area granted on
mining contract shall not exceed two times of the average monthly production as per
approved Mining Plan at any point of time;

Page 4 of 6
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(i)

Director General, Mines and Geology Department Haryana

10-Bays Building, Sector-17, Chandigarh. 24

. 1:‘

(xxiii)

(xxiv)

(xxv)

The Mining Contractor shall not stock any mineral outside the concession area granted on

mining contraet, Withaut sbisining a valid licenue 85 per provisions contained in Chapter 14
of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected forest
or any area prohibited by any law in force in India, or prohibited by any authority without
obtaining prior permission in writing from such authority or officer authorized in this

behalf. In case of refusal of permission by such authority or officer authorized in this behalf,
contractor(s) shall not be entitled to claim any relief in payment of contract money on this

account;

Following are the general/ special conditions applicable for excavation of minor mineral(s)

from river beds in order to ensure safety of river-beds, structures and the adjoining areas:

(a) No mining would be permissible in a river-bed up to a distance of five times of the
span of a bridge structure on up-stream side and ten times the span of such bridge
structure on down-stream side, subject to a minimum of 250 meters on the up-
stream side and 500 meters on the down-stream side;

(b)  There shall be maintained an un-mined block of 50 meters width after every block of
1000 meters over which mining is undertaken or at such distance as may be

directed by the Director or any officer authorised by him;

(c) The maximum depth of mining in the river-bed shall not exceed three meters from

the un-mined bed level at any point in time with proper bench formation;
(d) Miningshall be restricted within the centra) 3/4th width of the river/ rivulet;

(e) No mining shall be permissible in an area up to a width of 500 meters from the
active edges of embankments in case of river Yamuna, 250 meters in case of Tangri,
Markanda and Ghaggar and 100 meters on either side of all other rivers/ rivulets.
(This clause is applicable for mining outside river bed area);

4] Any other condition(s), as may be required by the Irrigation Department of the state
from time to time for river-bed mining in consultation with the Mines & Geclogy

Department, may be made applicable to the mining operations in river-beds.

A safety margin of two meters (2m) shall be maintained above the ground water table while
undertaking mining and no mining operations shall be permissible below this level unless a
specific permission is obtained from the competent authority in thi;'behalf. Further, the
depth of excavation of mineral shall not exceed nine meters (9m) at any point of time. (This
clause is applicable for mining outside river bed area);

Page 5 of 6
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. 15
Directof General, Mines and Geology Department Haryana )

- " 80-Bayé Bullding, Sastar.17 Chandigarh, Q!

(xvi) The contractor shall not undertake any mining operations ip the area granted on mining
¥ contract without obtaining requisite permission from the competent authority as required

for undertaking mining operations under relevant laws;

(xxvif) The contractor shall be under obligation to carry out mining in accordance with all other
provisions as applicable under the Mines Act, 1952, M’ines and Minerals (Development and
Regulation) Act, 1957, Indian Explosives Act, 1884, Forest (Conservation) Act, 1980 and
Environment (Protection) Act, 1986 and the rules made thereunder, Wild Life (Protection)
Act, 1972, Water {Prevention and Control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act, 1981;

4. Accordingly, for the time being you are advised to submit the Draft Contract Agreement on
Form MC-I (in Five copies) appended to the State Rules-201Z, on plain papers along with other
requisite documents including a solvent surety(s) for a sum equal to the amount of the annual bic
for execution of the agreement, within a period of 90 days from the date of issue of this bid
acceptance letter and the Lol. You should also furnish an affidavit to the effect that you will
immediately deposit the requisite stamp duty as per out of the ‘related Court cases as stated under
para 3(viii) above.

5. Please r.ote that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013 before the
Hon'ble Punjab & Haryana High Court challenging (i) commencement of contract period after 12
months from the date of acceptance of highest bid/issuance of “Letter of Intent” or from date of
obtaining of environmental clearance from competent authority which ever is earlier and (ii}
payment of rent and compensation to surface right holder/land owners from where mining
operations are to be carried out. Therefore, commencement of period of contract & payment of
compensation to land owners shall be as per final outcome of court order in said CWP. Accordingly,
the auction was conducted subject to outcome of above case, hence this acceptance /Lol is being
{ssued subject to the outcome in CWP No. 27700 of 2013 pending before Hon’ble Punjab & Haryana

High Court. @W f’

State Mining Engineer,
for Director General Mines & Geology, Haryanzk '

Endst.No. DMG/HY/Cont/Lapra Block/YNR B 10/2015/ Dated:

A copy is forwarded to the following for information and necessary action please:-
1. The Chairman, Haryana State Pollution Control Board, Panchkula.
-~ 2. .The Deputy Commissioner, Yamuna Nagar.
3. The Mining'Officer, Mines & Geology Department, Yamuna Nagar.

TS

..'w‘b' ~
State Mining Engineer,
for Director General Mines & Geology, Haryana.
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A

QTATE ENVIRONMENT IMPACT ASSESSMENT 4 U’l‘*iQiRITY' HARYANA ﬂrm X’A’ 3
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.
No. SEIA,A/I—{R/ZOIG/E.')L( Datef:i:...v..;;.........T .....

To .
M/s Apar Mines Management Services Pvt. Ltd,,
A-103, Designer park Apartments,

Plot No. B 9/1, Sector-62,

Noida 201301, Uttar Pradesh

Subject: Environmental Clearance for Mining of Beculder, Gravel and Sand
(Minor Minerals) Mines namely “Lapra Block/YNR B-10” over an
area of 34.28 Ha. Falﬂing in Village-Lapra, Vehsil- Jagadhari, District
Yamuna Nagar, Haryana
This has reference to your application transferred online by MOoEF & CC,

Gol to M. S. SEIAA on 16.04.2016; hard copy received on 21.04.2016 and subsequent

lener datzd 01.06.2016 seeking prior environmental clearance for the above project under

the EIA Notification, 2006. The proposal has been appraised as pe;r prescribed procedure
in the light of p;rC)vi§iorls under the EIA Notification, 2006 and subsequent amendments
on the basis of the mandatory documents enclosed with the application viz., Form-1, Pre-
feasibility report, copy of approved Mining Plan, EIA/EMP on the basis of approved

TOR and the additional clarifications furnished in respon:. to the obscrvaticas of the

EAC of MoEF & CC, Gol and State Expert Appraisal Committee (SEAC) constituted by

MOEF & CC, GOI vide their Notification 21,08.20135, in its meetings held on 06.05.2016

and 01.06.2016. e

2] The SEAC has examined the application and noted that the proposal is for

Mining of Boulder, Gravel and Sand (Minor Minerals) Mines namely “Lapra Block/YNR

B-10” falling in Village-Lapra, Tehsil- Jagadhari, District Yamuna Nagar, Haryana over

en area of 34.28 Ha. The Mines & Geology Department, Haryana has granted lease for an

area of 34.28 Ha “Lapra Block/YNR B-10" at Village-Lapra, Tehsil- Jagadhari, District

Ya.nuna Nagar vide LOI dated 20.07.2015. The project prop&ne:nt has submitted approved

mining plan dated 09.03.2016. The public hearing was conducted by HSPCB on

05.04.2016. The SEAC has appraised this project as category B-1. NOC from Forest

Department has been obtained.

Brief details of the project:

1. | Category/Item no. (in schedule): | 1 (a) B-1

2. | Location of Project Village-Lapra, Tehsil- Jagadhari, District Yamund
. Nagar, Haryana
3. | Project Details Khasra No, “Lapra Block/YNR B-10”

over an area of 34.28 Ha

P:'(:)duction_capacity 15,30,000 TPA_ @204 Trips/day (25 MT)

t

2127


Bibhuti Krishna
ANNEXURE R 23/3


17

33

{ {Prm'ect Coet [13.30 Core
; o ¢ VLD theongh Tankers

5| waler Xequireinen & Sowree 'SDust oreson : 55 KLD
Plantation 7 KLD
Drinking 29 KLD

6. | Environment Management Plan | 29 lakh

Budget
7. | CSR.Activates Budget 20 Lakh

The proposed production for the five years is @
15,30,000 TPA. The ultimate pit limit is 3 m Pgl ol
2 meter above water table which ever comes first.

8. | Production

9. | Corner Coordinates of the lease
area Co- Latitudes Longitudes
ordinates
' of the lease| N 30° 05°28” E77° 22°02”
N 30°05°18” E77° 22°30”
N30°05'12” E77° 227227
N 30° 05’127 E77° 21'53”
10. | Green belt/ plantation '
' Year of Plantation | Proposed Plantation
1Yr. 1000 Trees
II'Yr. 1000 Trees
I Yr. 1000 Trees
IV Yr. 1000 Trees
V Yr. 1000 Trees

11 Machinery required Excavator, JCB, Tipers/Trucks, Water Tanker Light

Vehicles/Geep and Maintaniance Van

The Authority in its 92™ meeting held on 15.06.2016 decided to agree with

the rccon‘nmendations of SEAC to accord Environment Clearance to this project by
imposing the following conditions:-

A SPECIFIC CONDITIONS:

[1}  This Envi"ronment Clearance is granted for Boulder, Gravel and Sand (Minor

. Minerals) the proposed production for the five years 15,30,000 TPA, The ultimate

pit limit is 3 m bgl or 2 meter above water table which ever comes first. The

Comer Coordinates of the leased area are:

Co- Latitudes Longitudes
ordinates
of the lease/ N 30°05°28” | E77° 227027
, N30°05°18” | E77°22°30"
N30°05°12" | E77° 2200
_ N30°0512> | E77°21°53"

[2]-  The project proporient shall carry out mining activity strict]

y as per the approved
Mining Plan. |
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4]

(5}

(6]

| 11518 | 33 ,]

E’nxvfronmental (learance 15 subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicablé to the
project. |

No mining activities will be allowed in forest area, if any, for which the Forest

Clearance is not available. N
The Project proponent shall obtain consent to Operate from the State Pollution

control Board, Haryana and effectively implement all the conditions stipulated

therein. _
Project Proponent shall appoint an Occupational Health Specialist for Regular and

Periodical medical examination of the workers engaged in the project and records

maintained; also, Occupational health check-ups for workers having some

. aliments like BP, diabetes, habitual smokers, etc. shall be underi:aken once in six

[7]

(8]

9]

[10]

[11]

121
(13]

months and necessary remedial/preventive measures taken accordingly.
Recommendations of National Institute for labour for ensuring good occupational
environment for mine workers would also be adopted.

Project Proponent shall appoint a Monitoring Committee to monitor the
r‘e;plenish:ment study, traffic manag;emént, levels of production, River Bank erosion
and maintenance of Road etc.

The number of trips of the trucks shall not exceed 204 Trips/day (25 Ton/Trip).
Transport of minerals shall be done either by dedicated road .or it should be
ensured that the trucks/dumpers cauryiné the mineral should not be allowed to pass

thought the villages.

. Project Proponent shall ensure that the road may not be damaged due to

transportation of the mineral; and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and clensiiy.
Excavation will be carried out up to a maximum depth of 3 meters from surface of
river bed one meter above from the ground water level of the River channel
whichever is reached earlier. |

The pollution due to transportation load on the environmle:mt will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with PUCC
only will be allowed to ply. The mineral transportation shall be carried out through
covered trucks only and the vehicles carrying the mineral shall not be overloaded.
Project should obtain ‘PUC’ certificate for all the vehicles from authorized
pollution testing centre.

Washing of all transport vehicles should be done inside the mining lease.
Permanent pillars has to be constructed to demarcate width of extraction of
Reserve of Minerals leaving 25% of River width from the bank with depth of 1.5m

below the ground and 1.2 m above the ground to observe its stability.
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(15].

(16]

(17]

(18

(19]

(20]

[21)

(22]
(23]

(24}

25]

116'1 9 B l/’

! Jopine and implementi ility of rainwater
There shall be planning, developing and implementing facility

asures on long term basis in consultation with Regional Director,

harvesting me

Central Groundwater Board and implementation of conservation measures to

augment ground water resources in the area in consultation with Central Ground

Water Board.

The Project Proponent shall also take all precautionary measurcs during mining

aperation for conservation and protection of endangered flora/fauna, if any,

spotted in the study area.

Main haulage road in the mine should be provided with permanent water
sprifiklers and other roads should be regularly wetted with water tankers fitted
with sprinklers.

Provision shall be made for the housing of construction for labour within the site
with all necessary infrastructure and facilities such as fuel for cdoking, mobile
toilets, méb{le STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the
wompletion of the project.

No River sand mining shall be allowed in flowing water and no ‘mining is allowed

. inrainy season.

The project proponent shall submit annual replenishment report certified by an
authorized agency. In case the replenishment is lower than the approved rate of
production, then the mining activity/ production levels shall be decreased/ stopped
accordingly till the replenishment is completed.

The project proponent shall ensure that no natural water course/water body shall
be obstructed due to any mining operations,

The dumping,site selected and proposed shall be used for over burden dump at the
designated site within the lease area as per the approved mine plan. In no case the

overburden should be dumped outside the lease area.
Garland drains shall be constructed to prevent the flow of the water in the dumps.

(3reen belt should be developed as per the proposed plantation as given in the

* proposal, Plantation should be carried out in phased manner,

Regular Water sprinkling shall be carried out in critical arcas prone to air pollution
and having high levels of SPM and RPM such as haul road, loading and unloading
point and transfer points. It shall be ensured that the Ambient Air Quallty
Parameters conform to the norms prescribed by the CPCB.

Fegular momtormg of ground water level and quality shall be carried out in and

around the mine lease. The monitoring shall be carried out four times in a year-pre

monsoon (April-May), monsoon (August), post monsoon (November); winter

(.l‘anuary) and the data thus colchted may be sent regularly to MOEF Regional
O ’LﬁCC Chandigarh and Regional Director CGWB.
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(27)

[28]

(29}

[30]

[31)

132}

“A Final Mine Closure Plan along

20 35

Data on amblent alr quahty and stack emissions shall be submitted to Haryana

Pollution Control Board once in si six months carried out by MOEF/NABL/CPCB/

Government approved lab. |
Vehicular emissions shall be kept under control and regularly monitored.
Measures shali be taken for maintenance of vehicles used in mining operations and
in transportation of mineral. The vehicles shall be covcred with a tarpaulin and
shall not be overloaded. The project proponent shall ensure that thc vehxcle must
heve pollutxop_under control certificate. '

The proje;t proponent shall take all precautionary measures during mining
operations for conservation and protection of endangered fauna, if any, spotted in
the-study area. A plan for conservation shall be drawn and got approved from the

Chief Wildlife Warden of the State before start of mining operations. Necessary

. allocation of funds for implementation of the conservation plan shall be made and

ﬂic funds so allocated shall be included in the project cost. All the safeguard
measures brought out in the wildlife conservation plan so prepared specific to the
project site shall be eft’ecﬁvely implemented. A copy of action plan may be
submitted to the HSPCB and MOEF, Regional Office, Chandigarh within 3
months.. , _
As envisaged, the Project Proponent shall invest at least an amount of Rs. 29.00
Lakhs/annum as cost for implementing various environmental protection measures
including recurring expenses per year.

A sum of Rs. 20.0 Lakhs/annurﬁ shall be earmarked by the Project proponent for
investment as CSR on socio economic up-liftment activities of the area

particularly in the area of habitat, health or education, training programme of rural

" women & man provide the kit for employment generation. The proposal should

contain provision for monthly medical camps, distributions of medicines and
improvement in educational facilities in the nearby schools. Details of such

activity along with time bound action plan be submitted to HSPCB/SEIAA
Haryana before the start of operation,

Budgetary provision of Rs. Rs. 10.00 lakh per year earmarked for the labours
working in the Mine for all necessary infrastructure facilities such as health
facility, sanitation facility, fuel for cooking, along with safe drinking water,
medical camps and toilets for women, créche for infants should be made and
submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The housing
facilities should be provided for mining labours,

with details of corpus fund shall be submitted to

SEIAA well within the stxpulated period as prescribed in the minor mineral
concession rules 2012,

the
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(34]

(33

[36]
37

(38]

"1 36

‘Tbé proj‘ect. proponent shall ensure that the Environment Clearance letter as well

as the status of compliance of Environment Clearance conditions and the

[

“monitoring data are placed on cormpany’s website and displayed at the project site.

The'project proponent shall ensure that loading in Trucks do not exceed the norms
fixed by the Transport Department as per relevant rules.
The project proponent shall ensure approach roads are widened and strengthened

as per requirements fixed by PWD and district administration before the start of

- the work.

The preject proponent shail ensure supply of drinking water through RO.

The project proponent shall strictly adhere to the Sustainable Sand Mining
Management guidelines issued by MoEF & CC, Gol on 15.03.2016 and shall
ensure the compliance of the standard environmental conditions prescribed for the
sand mining in the said guidelines; in addition to the conditions imposed in the
environment clearance letter.

The project proponent shall carry out mining in semi mechanized manner using

manpower, tractor, trucks, JCB and excavator for king transportation.

GENERAL CONDITIONS:

(1

[ii]

[iii]

[iv]

Qohce_aling factual data or submission of false/fabricated data and failure to
* comply’ with any of the conditions mentioned above may result in withdrawal of

" this clearance and attract action under the provisions of the Environment

(Frotection) Act, 1986.

Any change in mining technology/scope of working shall not be made without
prior approval of the SEIAA.

Any changg in the calendar plan including excavation, quantum of mineral and
waste shall not be made.

Periodic monitoring of ambient air quality shall be carried out for PM,o, PMz,s,biSOz
and NOx mohitox.‘ing. Location of the stations (minimum 6) shall be decided based
on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring shall be decided in

consultation with the Haryana State Pollution Control Board (HSPCB). Six

. monthly reports of the data so collected shall be regularly submitted to the

HSPCB/CPCB including the MOEF, Regional office, Chandigarh.

Personnel working in dusty areas shall wear protective respiratory devices they

shall also be provided with adequate training and information on safety and health

aspects,

Occupational health surveillance program of the workers shall be undertaken

perli‘odically to observe any contractions dye 1o exposure to dust and take
corrective measures, if needed.
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[viii]

[ix]

(x]

[xi]

[xii]

[xiii]

[xiv)

"and also not to damage the river banks and not to deg

1122 3?

M@ ﬁmdg em‘mﬂf’k@d fO!‘ environmental protection measures shall be kept in

separate account and shall not be diverted for other purpose. Year wise

* expenditure shall be reported to the HSPCB and the Regionel office of MOEF

located at Chandigarh.

The project proponent shall also submit six monthly reports on the status of

compliance of t‘h§ stipulated EC conditions including results of monitored data

(both in hard copies as well as by e-mail) to the northern Regional Office of

MOEF, the réspcctive Office of CPCB, HSPCB and SEIAA Haryana.

The above conditions will be enforced, inter alia, under the provision of the Water

(Prevention & Control of Pollution) Act, 1974 the Air (Prevention & Contrel of

Pollution) Act, 1981, the Environment (Prote.ction) Act, 1986 and the Public

Liability Insurance Act 1991 (all amended till date) and rules made hereunder and
£

aiso any other orders passed by the Honb'le Supreme Court of India/High Court of

Haryana and other Court of law relating to the subject matter,

' The, Project proponent should inform the public that the project has been accorded

Environment Clearance by the SEIAA and copies of the clearance letter are
available with the Haryana State Pollution Control Board & SEIAA. This should
be advertised within 7 days from the date of issue of the clearance letter at least in
two local newspapers that are widely circulated in the region and the copy of the
same should be forwarded to SEIAA Haryana. A copy of Environment Clearance
conditions shall also be put on project proponent’s web site for public awareness.

All the other 'siatlutory clearances such as the approvals for storage of diesel from
the Chief Controller of Explosives, Fire department, Civil Aviation Department,
Forsst Conservation Act, 1980 etc. shall be obtained, as may be applicable, by

Project Proponent from the competent authority before the start of mining

. Operation,

That the grant of this Environment Clearance is issued from the environmerital

- angle only, and does not absolve the project proponent from the other statutory

obligations prescribed under any other law or any other instrument in force. The

~sole and complete responsibility, to comply with the conditions laid down in all

other laws for the time being in force, rests with the industry/unit/project
Proponent. Any appeal against this ervironmental clearance shall lie with the
National Green Tribunal, if preferred, within a period of 30 days as prescribed
under section 16 of National Green Tribunal Act, 2010.

The methodology of mining shall be strictly as per orders passed by Hon’ble
NG7T/ Hon’ble Supreme Court from time to time.

The Project Proponent shall not disturb/damage the position of studs in river bed

rade the river bed in any
manner,
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{XVI Any Méa which has been banned by any authoritv/courts shall not be used for
mining activjty.
[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges shall
be as per approved mining plan/ guideline issued by MoEF & CC/ Court Orders.
[xvii] Quantum mihing allowed in the river will be actual replenishment or mining
allotted whichever is less.
(xviii] The Project Proponent should set the Probable replenishment checked from the

reputed institution.

State Level Environment Impact
Assessment Authority, Haryana, Panchkula,

oNe-

Endst. No. SEIAA/HR/2016/ Dated:......................

A copy of the above is forwarded to the following:
1. The Director (1A Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor
bagh Road-New Delhi.

[

T]'le'Regional office, Ministry of Environment, Forests & Climate Change, Govt.
of India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.

3. Thé Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Pkl.

4, | The Director General, Mines & Geology Department Haryana, Chandigarh.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula,

- .cw”'/)

)

)
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No. HSPCEI207

HARYANA STATE POLLUTION CQ

C-11, SECTQR-4. PAN!

E-mail; hspebho@gmal.com

“mawsewnre e

oo

To.

75 Y 63

M/s : Apar Mines Management Services (') Ll

Mining of sand

at Lapea Block/YNR B- 10

Disirict Yamuna Nagar,

Idarvana,

Plcase refer-to your agplicatian no. 3199043 recaivid vn Jarcd Q06,2016 whith v
laken offline for decision and finally refused by the Chainian HSPCB: vide :ordfiis#0 th
12.09.2016. In view of your appeal nu. 2372017 before 1d. Appuliate Authorty of Bourd Whicy
has been allowed vide vrders dated 03.07.2017 and the re
your referred CTE application has beeo quashed.

Wih reference 10 your abowve application for cogsent 10 establist, M/ Apar Minds

Management Seevicos (P) Lid is here by gramed consent 1o establish as per foliowing,

Grant of consent to Establish to M/s Apar }
Services (P) Ltd.

specification”Terms and conditions,

g

Dated /’}§717

fussa| orders-dated- 12:09.3076 passud Hy

Consent 1 esiablish
Under Acts

‘Water (Prevantion and Control uf Pollution) Act, 1974 and Air (Prevention and
Conrol of Pollution) Act, 1981

Period of consent Lo
establish

11.08.2017

10.08.2022

Industry Tyoe

Mining and-ore benefication

]

Catogory

RED

Investment (In Lakh)

] 1550 (Fifisen Crores Fifly lakhs only)

Duad rent as ditermined
e auetion

Rs. 13,66,00,000 (Thineen Crores Sixty Six lacs only)

Tawal Land Aven far
nnmng

34.28 Heclares

Quantity of ¢ffuam

1, Frade

Q0 KIL/Bay

2. Domuestic

1.0 KL/MDay

Number of oullets

1.0

Mode of discharge

U Daomestie

Sepuc Tanl

2 frade

NA . 5
{:\‘umbcr of stacks 0 " 7‘
! . " 0 Y
Micight of stack NA |
CCupaeinn of Imiler
TN 1() Towhr .

‘Lvpe of Furnnge
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6.

* Terms and conditions

The sngbstty has dcﬁc‘(ﬁ:"c‘d that the quantity of offuent dhithbe I KW/Day ie : e
mm%ay ?d.‘r’l‘mdé‘%ﬁwt. 0 KL/Day forCooling, 1 KLiay for Domesticand - g

the:saine should notexceed . C? 2
The:abiove ‘Consent to Establish’ is valid for 60 mafiths from the date ofits sy to b

extended for another-ong yeacat the discretion of the'Bodrd ortil} tie-time-the uist starl

its lﬁﬁlpmﬁuttionwhibhévur is carlier. The unil witl Raveto set up the plant and obi

cunset dhiring tils period. :
Tha ofiisarfotiioles yitthe Board stiall haws the dgh '

tn Bt suhmgitha-wlth the vatious pr

p C T At the eetmti

should conform e sifidid stehdards-as apply _ )
That ipecssiry gHEngEmest shall bemade By the-induste ;_’.ﬁ?‘ie:ﬁipsn@ﬂibﬁ@]iﬁf‘f\ﬁﬂﬁbﬂllﬁi‘
beford ganith 6}1%3& plint, The smisted poliufen fical the-entission and. atbigr
standiselsas oVl Borproseribod by e Board: . :

Ty G-l bt ook dndecudtipn 255 % Aty (Hpuention &
ng Wi Pl ‘éﬁ)-%‘ct, Yo74 ad: tinte -éﬁ%ﬁiﬁn ab i Ar Pesveition &

ol 0f: Fguular 1 Hnage 3 £ 4 ol il B §
Contip) of Bellutivk) Au;T981 an atnendbd Wedrte-val bEfiEe sing teial productiont

The silsove: Consent Lo Estublish is-further subjest o tie-conditians that e unit compligs
with all thie lsws/ules/desisions and vanigelont ditgetinig a5 tho BoasdiGovemmant .a%;l
its Runctichacies in all respects before commissionioyy of the oportifon wid Auring
uctual warking strictly. o ‘
No iii-progess of _?ﬂ;&-groccss oib{ccﬁonam emissian or theafMuct will: be allowed, §f
e sehedieFurnishog By the unitlums out 1o e difective ndity durual oxpéfiptico.

The Electcity Dgpament will give only (einpor(y: sonacoki Ssand ;gx,;m]juia;xt
conngafion to the yitlt will be given dfler veriyiiif 'dt&‘hbhséul’"‘g}:aﬁfétl( by -tHle Boded:
bath ynder Water Aot dnd Alr Act. . ;
Unit avill raise the stack height of DG Set/Boiler-as per Bosrd's-ngrms.

Unit will tairidin properfoghosk of Witter eterfsub-meder before/afler
cofniiissipning.
“That I Gae-tase of an-idustry orany vthet progess the-autivity is-localed in an-aon
appri -nd'ﬁfdlhni i1 gase the activity is.sited in an g8 dapiin) op instiurignal or
coifupersfd tir'q?ﬂl;uﬂ;ﬂmlam..llzg.«iq&:&!lw;mv fupeiiig ol Industry and
procass in an residentil or1tstinitonal of gBH IGETABOREEE i tad ar
contipiled area un: or Towy aud Country Plaiing liws CUE oriunicapal law

be olitained from the conipbErt-Auttiarity i live preniittingthisidevielion-andbe
subniitied ih orighid! with tho-request for consent to opofate.

Thatthere is no discharge directly or indirectly from the ugit oF the process into any
interstate giver of Yamtuida River or River Ghaggar,

Thagthe industry.or e upit conesmet! is not e weithin any:probilsiiad distances
socording 1o tis.Environmonial Laws-and RuligN Hifioitise, Otdpeband Policies of -

Centhidl Doliution ootitrs) Bodrd and Harysns State: Roflution Gonsmal Boasd. ,
Thetof the unjt is djscharging iis sowage or u-adu@&]’xxamejﬁ?xb;;p iblic-sewer meant -
toitelive Unde ¢iftukist frovin industries ste. thssy fhie-permissiniog "'%W@\‘ﬁ{i ik
Autliorty owingand operating sueh public sewer givingp ehtisstshelairtoisa
shall be'sutivitted at tiro bl Loltsernt to opcrate.

That if at.uny time, ticre is adverst report from any adjoining neighbor or any other
uggrieved party or Munisipal Committes or Zila Parishad-orany other public body
agninst the unit's polution; the Consent to Establish so ;grunlc& shall be rovoked,

Thet all the financial ducs required undertherulenand policies oflhe
Board Have been deposited in full by the ubii for this Corisent to
Establish.

In vasc of change ol name from previous Consent to Establish granted. [resh Consent
to Establish fee shall be levied.

C e e caene ation MERSUICS 1O CRSULE TRATALEN constmption
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Grantol consent to Bstablish.to M/s Apar Mines Mansgoment _é_igxwi@es:(fﬁ,l Lotd,

Ares ornon conforming arsa,

et kil will on ' .,v’ ¢ Wy
That the ufiit will.ep mp%wm the é‘“ﬂ%ﬁ?@“““ “@

iy il G 3
el 3 SYonl % i« 4 3 m c i 5(1& .‘ k ",‘ :M- _»: no ; o~
make. thegfon-leashate-pit-far floy bt S

dispose off the:same exceptfor pit i their own pram
disposal aythiority.

he e il suomicgnndsriaking s will gl %ﬂ%ﬁgﬁ%ﬁ%&‘fw

genorglcopditions.asimppsedivihe shove Congan b

which Codsent to Establishawliltbs rovoked.
Thut unit will obtain BIA fromdveR R, i reqyired a1y SIRgS..

25, In.case.ofynit does not cpn}p! A éﬁﬁmc aboye cm\di“ﬁm\ls%i"f ]
Censent 1o Establish wiljbepevaked, : S R
2 Tl unigavilt obtain cousont to,gporaly fromthe hospd btamalisaiaseafnms ... .
dotivity. - N : — '
Specitle and other Conditions:
1 U nir wiif comply wilhy Une Qenpyral At Afp iy SIS G A
under the nutiopal Ambiens Adr Quality Siandaris. A 6 R e
2. Unit will establish their indjie jn compliapee: with the Enwima‘gi% ' e
granted (o the praject by the’SBIAA. : #¥ b
3. Unit willjnot operate the mining wilhmut;prjﬂwrepnsmigw opmugoﬁ’m I8 g
4, The consgnt to-establish so granted is sgbjeet to-theifing}, eutame:inap 923
of 2017 |titled as Haryana State Poliugion Cntrol Bosr ¥5: Mb ines

Management Servives Pyt Lad, filed By the R - hoty
Tribunal, New Delti chuflenginp fhie:ordus isedi0ss
Apprllaig Authority, or sny other legal dire fof %

Authoriy,
Haryana: St ggﬁ@ﬁﬂliﬂﬁ Canral Bocred ot
Endst, No. HSPCBI2017/ Rated

A copy of the abgve is forwarded to Regional Of ficer, HSPER Yamuna:Nagar-for information
w.r.t your cffice fetter no. 1390 dated 04.08.2017.

Birvlequmenisal A%?xeur (HQ
For Member Searetary

Haryana Stare Pollaiion Control Buard

(o L 5.0 A
s ST FOE P 5 ST o S
g e g e i
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ANNEXURE R 23/5

é ~
N HARYANA STATE POLLUTION CONTROL
i BOARD .
~ SCO-131 Sector-17, HUDA 7€
Jagadhari Ph.01732-200137
E-mail: hspeb.pkl@sify.com
: No. HSPCB/Consent/ : 313100417YAMCTO4634688 Dated:(:8/12/2017
: To.
o M/s :Apar Mines Management Services Pvt L.td Lapra Block B 10 YNR
! A 103 Designer Park Apartments Plot B 9/1 Sector 62 Noida 201301 Uttar Pradesh
|
Anerateato ars s Management Services Pvt Lid Lapra
L
Please refe ) ived on dated 2017-11-07 in regional
office Yamuna Naga ABFADOVE. AP, c.atmn‘ﬁ;rwéaﬁsent to operate,M/s
Apar Mines Managament Services Pvt Ltd Lapra Block B 10 YNR is here by granted consent
as per fellowing specification/Terms and conditions
Period of consent L3O R 3 Q‘/QOPK'}"A ]{'
| Industry ) Mmmg and ore bt.m,f'c{:mon .
Categonfiele L E PREGATELE QLT T I
Investment(In Lakh) 1550.00012 z
Total Land Area(Sq.| 0.0
meter) _ —
Total Builtyp, 2
|meter)
| Quantity of eff[li}?
| |, Trade
‘f 2. Domesstic -
Number of outlets
1 Mode of discharge
I. Domestic septic tank
2. Trade 00 ]
L Domestic Effluent Parameters ‘
I.NA - J
g {Trade Effluent Parameters N e [
i . NA S - |
| [Number of stacks | 1 - _ I L 1!

| Height of stach
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 |TPA@204 Trips/day

' ‘Capacity of boiler

1. Gravel, Boulders,|5.1 Metric Tonnes/day ‘
Sand Mmmg for 34.28 ~ %
Ha for 1530000

25 -Tonitrin)

1.NA

1 NA l
Type of Fuel
1. NA |

Raw Mata’rial Details

Sjravel Puulders, Satx]d 5 1 Metric Tonnes/Day

ming tor 34.28 Ha for
1530000 TPA@204| it
Trips/day (25 T on/tn p)

PRAJINDER . Batr sty

SHARMA bﬂ!&onnmusmo
Regivnal Officer, Kamum/ Nagar

§71 5 e $wlggr{y}§‘%%g{e Pollution Coritrol Board.
Sk b :1‘ s

s:and conditions 4 i

l. The appl |cants shall’Aﬁ&h éo@d hdu&ke%p&Mk\"ﬂthm factory and in the premises.
All hos at- A nnks S;SQ*@%‘J}@J SR SR gnEQRL Wllowable pollutants
levels, i "f 0 Al s

v ‘should: besetistriBelt -
2. The apphcant/compuny shall comply with and carry out dir cctive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
apphcant/cumpany sha .hab!e for such !egdl actlo 1 a.%amst him as per provision of the
law/act in cé* als: ‘gw > and or non compliance

3. The applm
of expiry of this ca! ! s 5 L84 5

4. Necessary fee as preSOREREATIIS boa b O ouEent shall be paid by the applicam

alongwith the consent applxc idun, iy ggiﬁz

S.1f due to any technological improvement or otherw:se this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an npportuninv

of being heard vary all or such condition and there upon the applicant shall be bound 1. comp vy
with the conditions so varied,

‘51‘: n':‘

6. The indusiry shall provide udequate arrangement for fighting the accidental leakages.

discharge of any polhutants gas/liquids from the vessels, mechanical equipment ete, which e
hkwlv 10 cause environment pothution

- The industry shal camply noise pottution U\Lé,ul ion dnd control) Rulu 2000
R rhf‘ N'H‘hl\ll\lclﬂ.x” R R AP £ I IR S Ay b . . .
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10, The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

~ consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the
consent upplication to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of'the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limite for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay nﬁbf\ ?ﬁ%ﬁ mmund due from the industry at any time

later on.

14, 1f the industry fails toradhere (o any 'Qf';giégcq ,fii@épﬁg}xs consent to operate order, the
consent to operatégy’éga‘n%azéaiif’éﬁ%’rg‘%1 fy{ peae iy

15. If the industry is closed teraporarily at its own. they shall inform the Board and nhtain |
permission before restart of the unit.

o T R BT AT Do

the Board }
ATV bt GG

i
B

A
i

<

ey, . -
TI0F ) i T
,v;\§§ued from time to time by

<
p

GREER L PR INE S I I .. :
1. That Bt unit will submit the analysis reépdt fiomethe BoardifabiWithin one month trom the

. date of issue of first consent 10 operate,

2. That the unit will run and maintain the APCM & green belt, |
3. That the unit will apply for renewal of consent to operate before 90 days from the cxpiry of

this CTO. 4, - i PR 1Rl h\;{ith all the conditi®i¥miEntioned in the Environmentat
clearance oblgjii; from § Panch d B'report.
5. After grant ot {Hefk ﬁ"’ gdrried out by the authorized

officer within a peﬂngg my
emissions/ noise in casgpy

gasciliganalysis report of samples of Air/
_)‘gm‘*g'ndards; prescribed under EP Rules,
lid for the period of CTO for which it has been
granted based upon the category of the unit or as was demanded by the unit but in case of

faflure of sample the Ist CTO so granted will be revoked/cancelled after following the due
procedure. - '

(:6.,That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2¢16 &
06.06.2016 in the case of the OA NO 18472013, 176/2016 & 272/2016 in the cise o)
GURPREET SINGH BAGGA vs MoEF & CC and subjected 10 final outcome/decision of the
case,

7. That the unitwill abide by the directions of CPCBHSPCB/any other competent authiority
time to time.
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QINCH BABGA vs MoBP & CC and subjected to final outcome/decision of the casc.
RAJINDER SHARMA Sy vy et be PR

Oate 2017, 148 1 %519 O3 W

Regional Qfficer, Yumuna Nagar.
Haryana State Pollution Contral Board,

i B s o A YR 1Y AR
okl

BT AN, €T

s ’?’*’*’ﬁgggfz 5‘1”?@”51 [@ﬁ'ﬁ;ﬁ” I

! W ';-jx i g it
Rtx]i i

L A
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31 ANNEXURE R 23/6

Sr. No.202
CWP no. 1010 of 2018 (O&M)
Sajjan Singh vs. State of Haryana and ors
Present:-  Mr.Shailendra Jain, Sr. Advocate with

Mr. Harman Jivtesh Singh, Advocate for the petitioner
Mr. Amar Vivek, Addl. AG, Haryana

Mr. Akshay Bhan, Sr. Advocate with
Mr. Abhishek Sanghi, Advocate for respondents no. 4 to 6

CM nos. 1931-CWP of 2018, 2339-CWP of 2018 and 2350-CWP of 2018

Notice of the applications to the non-applicants for 6.3.2018.
Main case

We notice from the order of the Haryana State Pollution Control
Board dated 12.9.2016 that certain observations were made by the Hon'ble
Supreme Court regarding the present respondent-Company M/s Apar Mines
Managements Services Limited,being a dubious company, apart from
certain other Companies whose names also find mention therein. This
would raise a serious question as to whether the State examined this aspect
while granting consent to companies to operate mines which may possibly
be under a cloud.

List on 6.3.2018.

Let entire records be produced by the State before us on the date

fixed.
Till next date of hearing, mining shall remain stayed.
(MAHESH GROVER)
JUDGE
16.02.2018 (RAJBIR SEHRAWAT)
rekha JUDGE

For Subsequent orders see CM-7223-CWP-2018, CM-9947-CWP-2018, -- and 1 more.

lofl
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32 ANNEXURE R 23/7

i O O
CWP-1010-2018 (O&M) f )
from¥ (210
IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH
CWP-1010-2018 (O&M)

Date of decision : 14.01.2020

Sajjan Singh ....Petitioner
V/s

State of Haryana & ors. ....Respondents

CORAM: HON'BLE MR. JUSTICE RAJAN GUPTA
HON'BLE MR. JUSTICE KARAMIJIT SINGH

Present: Mr. Shailendra Jain, Sr. Advocate with
Mr. Sidharath Goyal, Advocate for the petitioner.
Mr. Ankur Mittal, Addl. A.G. Haryana.
Mr. Abhay Gupta, Advocate for
Mr. Amar Vivek, Advocate for respondent no. 3.
Mr. Balkar Singh, Advocate and
Mr. Anshul Mangla, Advocate for the respondents no. 4 to 6.

RAJAN GUPTA J. (ORAL)

With the consent of learned counsel, main case is taken up for
hearing today itself.

During the course of hearing, Mr. Jain, learned senior counsel for the
petitioner submits that petitioner shall be satisfied if a direction be given to
respondent no. 1 to look into the entire matter in view of certain reports that_
companies l.e. respondents no. 4 & 5 have dubious backgroqnd. According to
him, while awarding the mining contract all these aspects need to be considered by
the concerned authority.

Learned State counsel, on the other hand, submits that contract was
awarded after conducting an open auction in which respondents no. 4 & 5 were
successful.  He, however, submits that State has no objection to consider the

matter in light of contentions made by the petitioner and the materials on record.

lof2
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CWP-1010-2018 (O&M) /o) 2
o

In view of above, present petition is disposed off with the direction
that State of Haryana may look into the matter and pass a speaking order at the
earliest but not later than three months from today.

Till then interim order dated 16.02.2018 passed by this court would

continue to operate.

As the main petition has been disposed off, no order needs to be

passed in the accompanying application(s).

(RAJAN GUPTA)
JUDGE
January 14, 2020 (KARAMIJIT SINGH)
Ajay JUDGE
Whether speaking/reasoned: Yes/No
Whether reportable: Yes/No

NN

o
i a
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Director General, Doy P- 2

Mines and Geology Haryana,
Sector-17, Chandigarh.

ORDER

Subject:-  Orders of Hon’ble Punjab and Haryana High Court dated
14.01.2020 passed in CWP No. 1010 of 2018 Sajjan Singh

Vs State of Haryana.

M/s Apar Mines Mines Management Services Pvt. Ltd. (in

short M/s Apar Mines participated in the a auction held on
06.07.2015 and offered the highest bid in respect of two minig blocks
namely Lapra Block (YNR B-10) and Nandgarh Block (YNR B-36).
The highest bids were accepted and Letters of Intent (lLol) were
issued vide letter dated 20.07.2015. M/s Apar Mines obtained
Environmental Clearance (EC) in respect of Lapra and Nandgarh
Blocks from State Environment Impact Assessment Authority
Haryana (SEIAA) on 27.07.2016. Haryana State Pollution Control
Board (HSPCB) initially refused consent to Establish (CTE) vide its
order dated 12.09.2016. Subsequently, HSPCB granted consent to
Operate (CTO) in respect of Lapra Mining Block on 08.12.2017. M/s
Apar Mines after depositing 15% balance security amount and one

month advance installment of contract money commenced mining

operations in Lapra Block on 21.12,2017.

Sh. Sajjan Singh S/o0 Sh. Gyan Singh filed CWP No. 1010
of 2018 before the Hon’ble Punjab & Haryana High Court alleging
that the Director of M/s Apar Mines, the contractor of Lapra Block (as

also the Directors of M/s Saharanpur Mines, the contractor of
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Mandewala Block) had indulged in various fradulent activities are
prayed that the Consent to Operate (CTO) granted by Haryana
Pollution Control Board (HSPCB) as well as the contract awarded by
Mines & Geology Department may be cancelled. The Hon’ble High
Court vide interim orders directed on 16.02.2018 that the mining
would remain stayed till 06.03.2018, the next date of hearing. The
abvoe said case was finally disposed off on 14.01.2020 with the
direction to the State of Haryana to look into the matter and pass a
speaking order at the earliest but not later than 3 months from
14.01.2020. Further, the interim order dated 16.02.2018 of the
Hon’ble High Court were ordered to be continued to operate till the

decision by the State.

A personal hearing was afforded for 24.03.2020 but on
said date hearing could not be held due to suden lockdown due to
Covid-19 pandemic and they were heard on 19.05.2020. On
19.05.2020, no one appeared for Sh. Sajjan Singh so the case was
adjourned for 27.05.2020. On the said date, the hearing was attended
by Sh. Sajjan Singh, Petitioner (assisted by his lawyer) and Sh. Sushil
Kumar one of the 4 Directors of M/s Apar Mines (assisted by his
lawyer). Subsequently, detailed written submissions were also

submitted by Sh. Sajjan Singh Petitioner and Sh. Sushil Kumar,

Director M/s Apar Mines on 03.06.2020.
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4. Itis prudent to discuss the grounds proposed by the petitioner

(Sh Sajjan Singh) for cancellation of CTO and contract grantec to M/s
Apar Mines. The following points have been raised:

i. An investigation was conducted by the Serious Fraud

Investigation Office (SFIO) under the Ministry and

Corporation Affairs on the directions of Hon'ble

Supreme Court of India in CWP No. 818 of 2015 filed

by one Ranbir Singh into allegations of laundering of

money allegedly earned from illegal mining etc. by

Mohd. Igbal through operation of shell companies. On

the conclusion of the investigation, SFIO filed a

complaint in the Court of Special Judge Companies

Act, Dwarka Courts, SW/New Delhi for launching of

prosecution against the accused. The prosecution has

been launched against 177 accused includign he

principal accused Mohd. Igbal as well as Mohd. Javed

(Director of M/s Apar Mines, since 12.05.2008),

Mohd. Inam (Director of M/s Apar Mines from

12.05.2008 to 31.03.2016). Laique Ahmad Khan

(Director at M/s Apar Mines since 01.04.2016). Anand

Kumar Ray (Director at M/s Apar Mines since

15.01.2018) and M/s Apar Mines -sic- Company

(contractor). 3 of its present Directors and 1 past

Director is facing prosecution on charges of money

laundering through operation of shell Companies.
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The chrge-sheet/complaint filed Dby SFIO for
laundering of Rs. 610.30 Crores has a mention that Rs.
g Crores from the above said amount was used for
payment of initial secutiry amount by the shell
companies M/s Apar Mines and M/s Saharanpur
Mines for 4 mining contracts of District Yamunanagar
to Mines & Geology Department Haryana.

A Stipulation was imposed vide condition no. C(ii) of
the auction notice that no transfer or addition or
deletion of the Driectors will be permissible before the
execution of the contract agreement. Thus no change in
Directors is permissible after the submission of the bid
and before the execution of the contract agreement. In
case of M/s Apar Mines, Mohd. Inam left the company
as Director on 31.03.2016 after being investigated by

SFIO. Laique Ahmad khan was inducted as a Director

on 01.04.2016. The contract agreements for Nandgarh
and Lapra Blocks were executed by M/s Apar Mines on
09.06.2016. Thus changes were made in the Directors
of the Company before the execution of the mining
contract in violation of the condition mentioned in the
auction notice.

The payment of balance 15% of security amount and 1
monthly installment of the contract money after the
signing of the contract agreement was made by M/s

Apar Mines in the form of Demand Drafts which came
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from different parts of the country. M/s Apar Mines

was unable to make the payment from its own bank
accounts in Barnk of Baroda, Saharanpur as the same
were frozen by the Income Tax Department on account
of default in payment on income tax to the tune of Rs.
12 Crore.

M/s India Pacific Infrastructure Pvt. Ltd. through its

Director Mohd. Wajid stands as surety for M/s Apar
Mines in the contract executed on 09.06.2016 for
Nandgarh and Lapra Blocks. Mohd Wajid as well as
M/s India Pacific Infrastructure Pvt. Ltd. have also
been named as accused in the complaint case filed by
SF10 on 18.00.2017.

The assets of M/s Apar Mines and its surety M/s India
Pacific Infrastructure Pvt. Ltd. have been attached by
the Enforcement Directorate.

The National Green Tribunal (NGT) while deciding OA
No. 184 of 2013 has imposed environmental
compensation for illegal mining in Saharanpur of Rs.
50 Crores on 5 persons to be shared between States of
UP and Haryana. The 5 persons include Mohd. Inam
who was a Director in M/s Apar Mines till 31.03.2016.
The Civil Appeal filed against the orders of NGT was
dismised in the Hon’ble Supremetn Court of India on

16.07.2019.
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viii. The Ministry of Corporate Affairs has disqulified
Mohd. Javed and Laique Ahmad Khan for a period of 5
years from 01.11.2016 to 30.10.2021 and they cannot
be appointed as Directors of a company during the said

period.

5. Sh. Sushil Kumar, Director M/s Apar Mines, while admitting to
the prosection of M/s Apar Mines and its Directors as discussed
above submitted that the same did not have any bearing on the
operation of the mining contract awarded to them through the e-
Auction. He further submitted that the petitioner Sajjan Sing was in
fact an interested party who was trying to derail their mining contract
inorder to perpetuate the virtual monopoly of existing mining
contractors operating near the mining block in question. He claimed
that Sh. Sajjan Singh was in fact a 18.75% partner in M/s Balaji

Minerals that was awarded a Short Term Permit (STP) on 28.08.2009

for extraction of boulder graved and sand at District Yamunanagar .

Sh. Sajjan Singh was an authorized signatory of the said firm.

6. The fact of the case, records and submissions made by all
concerned clerarly indicated that as per condition imposed in C(i) of
the Auction Notice dated 15.06.2015, the authorized officer of the
Department has to certify that no amount of contract money, royalty,
dead rent or surface rent is due in respect of any mining lease/mining
contract or mineral concession held by the bidder earlier or in respect

of any mineral concession currently held by him or his family
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memers. Thus, no person/ firm/company is eligible to participate in
the auction in the case he or any of his family
members/partner/Director is a defaulter of any mining dues in
respect of any mineral concession gratned in past or any other current
mineral concession or he/they have been specifically debarred to
participate in the auction. It is pertinent to mention that Mohd. Inam
(who was the Director of M/s Apar Mines till 31.03.2016) and Wajid
Ali (who was a surety for M/s Apar Mines for the contract) are
amongst the 5 persons who have been directed to pay environment
compensation of Rs. 50 Crores by NGT in the order dated 18.02.2016.

Thus while M/s Apar Mines and its past and present
Directors are not a defaulter of any mining dues in respect of any
mineral concession in the State yet its past Director and its surety
have been directed to pay the compensation amount to be shared by

States of Haryan and UP by NGT.

(7.) The analysis of the oral and written submissions by the

-, “two sides start that the contractor company M/s Apar Mines and its

present and past Director are facing prosecution in a complaint case
filed by SFIO. The auction notice does not have any condition that
precludes a company Or persons facing prosecution from
participating in the auction or being awarded the contract. Moreover,
there is no Court order or order of any other authority in the
knowledge of the department that debars M/s Apar Mines from
operating the contract awarded to it thourgh auction on account of

the complaint case pending before the Court. Hence,
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termination/cancellation of mining contract on said ground mines

was not —sic- admissible.

’ 8. However, it was noted that t_herfa is a specific condition in
the auction notice that the bidder company shall not change its
I?irectors (after the bid) of the signing of the contract agreement./ln
the present case IYIth. Javed and Mohd. Inam were the Eiipe:ctors of
the company M/s Apar Mines at the time of submission of bid in the

e-auction. The letter of intent was issued to M/s Apart Mines on

20.07.2015, Mohd. [nam resigned as Director on 31.03.2016 and
Laique Ahmad Khaln joined as Director on 01.04.2016. The contract
agreement was siglxed on 09.06.2016. Thus, the bidding‘company
Yiolatod a clear cut stipulation in the auction notice.

Accordingly, the contract is liable to be terminated on account
of the violation. It is pertinent to mention that the Ministry of
- Corporate Affair Eas disqualified 2 of the existing 4 Direcors of M/s

Apar Mines namely Mohd. Javed and Liaque Ahmad Khan for a

period of 5 years from 01.11.2016 to 30.10.2013 and they cannot be
. ' 4

“ appointed as Directors of any company during the said period.

In the light of above the contract awarded to M/s Apar Mines

for Lapra Block YNR B-10 is ordered to be terminated along with
forefeiture of sccurity amount of Rs. 3,41,50,000 lying with the
department.

M/s Apar Mines is directed to deliver the possession of Lapra

Block YNR B-10) to the Mining Officer, Yamunanagar immediately.

They are directed to deposit the outstanding Government upto date
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mines till the date of handing over of possession of the area back 10

Mining Officer, Yamunanagar alongwith applicable interest falling

which the same shall be recovered as Land Revenue.

(Amitab Singh Dhillon, IPS)
Director General, Mines and Geology,

Haryana

Endst No. DMG/HY/CWP 1010 of 2018/1785 Dated 22.06.2020

A copy is forwarded to M/s Apar Mines Managaerﬁent Services
Pvt. Ltd. A-103 Designer Park apartments, Plot No. B 9/1, Sector 62,
Noida. 201301 for information. They are directed to immediately

deposit the outstanding dues at the earliest.

Director General, Mines and Geology,

Haryana

Endst No. DMG/HY/CWP 1010 of 2018/1785 Dated 22.06.2020
A copy is forwarded to Mining Officer, Department of Mines

and Geology Yamunanagar for information and necessary action. ¢

Director General, Mines and Geology,

Haryana

/,B'u/e-f Cay&

9/
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Before the Appellate Authority-cum-Principal Secretary to Government Haryana,
Mines and Geology Department,

Appeal under Rule 10% (2) of the State Rules, 2012 against the order dated 22.06.2020
passed by the Director General, Mines & Geology, vide which the mining contract for
extraction of Sand from 'Lapra Block/YNR B-10’ of district Yamuna Nagar granted in favour
vf M/s Apar Mines Management Services Pvt. Ltd was terminated.

Present:-
1. Sh. Sushil Kumar, Director of Company along with Sh. Anshul Mangla,

Advocate.
......... On behall of Appellant,

2. Sh.R.S. Thakran, Mining Engineer.
......... On behalf of the Departiment.

The appellant company, M/s Apar Mines Management Services Pvt. Ltd. was
granted mining contract of minor mineral quarry of "Lapra Block/PKL B-10' for the
excavation of minor mineral of Sand from the area of 34.28 hectares in the c-auction
held on 06th-07th July, 2015 for a period of 07 years. As per the terms and conditions of
the grant, the period of contract was to commence from the date of the Environment
Clearance (EC) or atter 12 months from the date of the grant of EC, whichever is carlier.
In the present case, the period of contract commenced from 27.06.2016 i.c. from the
date of grant of Environmental Clearance. They also executed an agreement deed on

09.06.2016 with the State Government.

2. The appellant company obtained Environmental Clearance (EC) in respect of
Lapra Block from State Environment Impact Assessment Authority, Haryana (SEIAA) on
27.06.2016. The Haryana State Pollution Control Board (HSPCB) mitially refused
Consent to Establish (CTE) vide its order dated 12.09.2016. /ﬁcmrdingly, could not have
commenced mining.

3 The appellant company filed an appeal before the Hon'ble High Court by filing
CWP No. 6094 of 2017 against the order dated 12.09.2016 passed by the HSPCB. The
Iton'ble Court disposed of the same with direction that petitioner at liberty to make an
application before Appellate Authority (the Appellate Authority under Water Act, 1974
and A Act, 1981 to hear appeal against the orders of the Chairman HSPCR) for
expediting the hearing.

1. The said Appellate Authority on 03.07.2017 quashed the orders dated
12.09.2016 of the HSPCB. The HSPCR granted CTE on 11.08.2017 but at the same
challenged the orders dated 03.07.2017 by way of an appeal before the Hon'hle NGT.
The said case/appeal got disposed of en 04.12.2017 by the Hon'ble NGT with
observations that HSPCB shall decide the application for consent afresh. The HSPCRB on
(48.12.2017 granted CTO in favour of appclant company. "l‘hv appellant company

commenced mining operations on 21.12.2017.

'y
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10 01 2018 before
ana High Court challenging the grant of ¢T0) by the HSPCB as
ant of mining contract 1o the appe
Directors of M/s Apar Mines, the

fraudulent activities,

5. However, Sh. Sajjan Singh S/o Sh, Gyan Singh filed CWP No. 10

the Hon'ble Punjab & Hary

well as gr llant company on the grounds that the

contractor of Lapra Block had imdulged in various

6. The Ilon'hlp High Court vide its interim order dated 16.02.2018 stayed the

mining ()pcralions‘, 0 the mining of appellant company again got stopped. The Hon'ble
20 disposed of the CWp with the
Haryana to look into the matter

High Court finally on 14.01.20 direction to the State of

and pass a speaking order. Further it was

also directed
that the interim order dated 16.02.2018 of the Hon'ble

High Court to be continued to
operate till the decision by the State.

7. In the light of above, the DEMC afforded them

an opportunity of hearing on
24.03.2020 but hearing could not he

held due to sudden lockdown due 1o COVID-19
pandemic and were heard on 19.05.2020.

8. The DGMG after recording his findings that the appellant company changed the
Directors even before execution ot agreement, which was not permissible as per terms
of auction notice, recommended for termination of the mining contract along with
forfeiture  security  amount. }luwcver, as - regards  prosecution pending  before
submissions related to prosecution pending before different courts ag. st the Directors
{past and present) of the appellant company facing in a complaint case filed under the
Ministry of Corporate Affairs by Serious Fraud Investigation Office (SFI()), recorded that
the auction notice had no such condition that precludes a company or persons facing

prosecution from participating in the auction or being awarded the conlre‘u:t./ ¥

9 The DGMG an the hight of specific condition of the auction notice that the bhidder
company shall not change its Directors (after the bid) till the signing of the contract
agreement and also finding that Mohd. Javed and Mohd. Inam were the Directors of the
company at the ime of submission of bid in the c-auction whereas Mohd. Inam resigned
as Director on 31.03.2016 and Laique Ahmad Khan joined as new Director on
01.04.2016. The contract agreement was signed on 09.06.2016. Thus, the appeilant
company violaied a clear cut stipulation in the auction notice, It was also noted that the
Mmistry of Corporate Affairs has disqualified two of the existing four Directors of M/s
Apar Mines namely Mohd. Javed and Laique Ahmad Khan for a period of § years from
01.11.2016 1o 30.10.2021 and they cannot be appointed as Directors of any company
during the said period.

100 The contract awarded o M/s Apar Mines for Lapra Block (YNR B-10) was
terminated ulongwwi‘th forfeiture of security amount of Rs.3,4 150,000/, after taking
prior approval of the undersipned/PSMG. The orders dated 22002020 were

communicated to the appellant company with directions 1o deliver the possession of
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Lapra Block (YNR B-10) mine to the Mining Officer, Yamunanagar inimediately and

deposit the outstanding, Goverament upto date dues ull the date of handing over of
possession ol the arca back to Mining Officer, Yamunanagar along with applicable

interest failing which the same shall be recovered as Land Revenue,

11, The present appeal has heen filed by the appellant company challenging the

orders dated 22.06.2020 of the DGMG. In te interest of natural justice, the appetlant
company a‘torded an opportunity of hearing on 08.10.2020 when Sh. Anshel Mangla,
Advocate along with Sh. Sushil Kumar, Director of the appellant company appeared. Sh.
R.S. Thakran, Mining Engineer was present on the behalf of the Department.

12 Sh. Sushil Kumar, Director of the appellant company along with Sh. Anshul

Mangla, Advocate reiterated the submissions made in the appeal and also arguments

maede before the DGMG.

13 Even hefore hearing the case on its merit She RS, Thakram, Mining lnpincer,
present on behalf of department stated that the presentappeal has been liled against the
} orders dated 22.06.2020 terminating their mining contract and;lej wils issuvd hy DGMG
after approval of the l’SM(‘./und(‘rsip,m'!«l.’Honcu, the present appeal is not maintainable
sinee there is no provision of a review in the Rule 108 of State Rules, 2012 and deserves
to be dismissed on \hig ground alone. He also produced the relevant record/office file

where approval of the undersigned was obtamed (mll 7.06.2020.

14 In the hght of above, itis clear that the orders dated 22.06.2020 though have
heen issued by the DGMG, however, were approved by the U'“'(‘q"ﬁit"}“_{ﬂ; theretore, the
i ] PR _' \,_,,,__,,“ P . ‘ I .
| present appeal filed under Rule 109(2) of the State Rule, 2012 is not admissible,
“ therefore, the present appeal being not maintainable is dismissed.

Anand Mohan Sharan, 1AS
Dated Chandipgarh, the Principal Secretary to Govi Harydang,
21102020 Mines & Geology Department,
Fndst. No. 05/2[ Il 9)B-1L0 Dated: ,‘)l/[D/,?o)’u
‘ < A capy s forwarded to the foltlowing tor information and necessary action:
.i ’/// i . . . .
71 M/s Apar Mines Management services Pyl Lad, A-103, Designer Park apartments,

' 4 Plot No. B 9/1, Sector 62, Noida, 201 301

2 Fhe Director General, Mines and Geology, Haryana, DHIL Square, Plot NoY, Sector-
27, VT Park, Panchkula.

1 The Mining Otticer, Department of Mines and Geology, Yamuna Nagar

SR AT S
Superintendet Tndustries-1l

for Principal Secretary to Govt. Haryana,
Mines & Geolopy Department.
pape 1of 3
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46 ANNEXURE R 23/10

230 CM-11308-CWP-2021 in/and CWP-19995-2020

M/s Apar Mines Management Services Pvt. Ltd.
Vs.
State of Haryana & anr.

Present :- Mr. Anand Chhibbar, Senior Advocate with
Mr. Anshul Mangla, Advocate

for the applicant-petitioner.

Mr. Lokesh Sinhal, Sr. Addl. A.G., Haryana.

*k%

This application has been filed praying for stay of the auction
notice dated 11.08.2021 issued by respondents.

Written submissions of Mohammed Shayin, Director General,
Mines & Geology Department, Haryana on behalf of respondents No.1
& 2 has been filed and the same is taken on record. Copy supplied to the
counsel opposite.

The issue in this writ petition is relating to Sub Clause (ii) of
Clause (C) of the auction notice (Annexure R-1) is as follows :-

“(i1) Copy of the Partnership deed or Article of

Association (in case of company), or an affidavit (in case of

sole proprietor). No transfer or addition or deletion of the

partners/Directors will be permissible before execution of the
agreement,; ”

In the present case between the submission of the bid and the
execution of the contract the petitioner-company originally had two
Directors but one of them resigned and who was replaced by another
Director. It is on this ground that the contract has been terminated.

The contention of the learned senior counsel is that any alleged
violation of this nature can not be held to be a reasonable ground for
terminating the entire contract and forfeiting the money once the auction
has been held to be fair and above board.

With the consent of learned counsel for the parties, the main

case is taken up for hearing today itself.

1of2
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230 CM-11308-CWP-2021 in/and CWP-19995-2020 -2-

Main case is admitted.
In the meantime, the auction of the mine which was allotted to
the petitioner will not take place.

Application stands disposed of.

(AJAY TEWARI)
JUDGE

(ALKA SARIN)
JUDGE
September 2, 2021
pooja sharma-1

20f2

::: Downloaded OQ- 1358024 18:36:24 :::



48

112 CWP-19995-2020

M/S APAR MINES MANAGEMENT SERVICES PRIVATE LIMITED
VS

STATE OF HARYANA AND ANOTHER

Present :- Mr. Anshul Mangla, Advocate
for the petitioner.

ek

The matter has been taken up through video conferencing in the
light of the COVID-19 pandemic.

Notice of motion.

Mr. Raman Sharma, Addl. A.G. Haryana takes notice on behalf
of respondents.

Four weeks time is granted to file statement of objections, if

any.
Adjourned to 07.01.2021.
(S.N. SATYANARAYANA)
JUDGE
(ARCHANA PURI)
JUDGE
25.11.2020

Parveen Sharma

For Subsequent orders see CM-7435-CWP-2022, CM-6056-CWP-2022, CM-11180-CWP-2023 and 0

more.
lofl
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Ama'{df/ 5

. Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

¥

Registered
From
The Director General,
Mines & Geology Department, Haryana
30 Bays building, Sector-17,
Chandigarh.
To
Apar Mines Management Services Private Limited,
A-103, Designer Park Apartments, '
Plot No.B9/1, Sector-62,
Noida- 201301.

Memo No. DMG/HY/Cont/Nandgarh Block/YNR B 36/2015/7085
Dated Chandigarh, the 20.07.2015

Subject: Acceptance of the highest bid/ in respect of the Boulder, Gravel and
Sand minor mineral mines of “Nandgarh Block/YNR B 36” having
Tentative Area of 29.60 hectares in the district Yamuna Nagar,
offered in e- auction held on 06.07.2015 and 07.07.2015 and issue
of Letter of Intent (Lol) - regarding.

You participated in the in the e- auction held on 06.07.2015 and 07.07.2015 on
the State Government web portal hitps: mmmgpnmmgngmm after accepting
the terms and conditions of the auction notice DMG/HY/e Auction/YNR/2015/3793
dated 15.06.2015 in order to obtain mining contracts of minor mineral mines/b'ocks of the
district Yamuna Nagar. You offered the highest bid of Rs. 08,46,50,000/- [Rs. Eight Crore
forty six lakhs fifty thousand only] per annum, against the Reserve Price of Rs.
08,45,00,000/- per annum, for obtaining the Mining Contract of Minor Mineral block
namely ‘Nandgarl: Block/YNR B 36’ for extraction of Bbulder, Gravel and sand having
tentative area of 29.60 hectares. The details of the khasra nufnbers of the tentative area

under above said Mining Block is attached as Annexure ‘A’.

2. You are hereby informed that the State Government has accepted the highest bid of
Rs. 08,46,50,000/- [Rs. Eight Crore forty six lakhs fifty thousand only] offered by you in
respect of the above said minor mineral block of ‘Nandgarh Block/YNR B 36" under the
provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of “iinerals &
Prevention of Illegal Mining Rules-2012 (State Rules). Accordingly, you have b:o.ome the
successful bidder in respect of Nandgarh Block/YNR B 36 of the district Yamuna Nagar.

3. The State Government having accepted the aforementioned highest bid offered by

you, the Department is pleased to issue this Letter of [ntent (Lol) in your favour in respect of

the Mining Block/area namely ‘Nandgarh Block/YNR B 36’ subject to the following terms

and conditions:

(i The period of contract shall be 08 years and the same shall commence with effect
from the date of grant of environmental clearance by competent authority or on
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Director General, Mines and Geology Department Haryaiia -
30-Bays Building, Sector-17, Chandigarh.

(ii)

(i}

(iv)

v)

(vi)

expiry of a period of 12 months from the date of this communication f acceprance

of highest bid/ issuance of “Letter of Intent”, whichever is earlier;

You may note that the detail of the area of the mining blocks is tentative and was
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of
any inadvertent mistake, if any, the same would be rectified/ corrected before

execution of the agreement (refer condition no. 3 of the notice).;

No request regarding reduction in bid amount on account of reduction in land/area
of the Mining block, including due to change in description of khasra
numbers/location etc. at any stage will be entertained on any grourd including
loss/reduction of area for mining on account of compliance of applicable
laws/restrictions. Needless to state that this also includes the changes, i any, as per

condition no. 3 of auction notice,

The amount of the highest successful bid i.e. Rs. 08,46,50,000/- [Rs. Eight Crore
forty six lakhs fifty thousand only] per annum shall be the “Annual Contract Money”
payable by vou as the contractor in the manner prescribed in the contract

agreement to be executed on form MC-1 appended to State Rules;

The above said annual contract money shall be increased at the rate of 25% on
completion of each block of three years. Accordingly, the year-wise amount of the

annual contract money shall be as per details given below:

Sr.No. | Year of the Contract Period Annual contract Money "
1 First Year Rs. 08,46,50,000 /-
2 Second Year Rs. 08,46,50,000/- j
3 Third Year : Rs. 08,46,50,000/-
4 Fourth Year Rs.10,58,12,500/-
5 Fifth Year Rs. 10,58,12,500/-
6 Sixth Year . . Rs. 10,58,12,500,/- |
7 Seventh Year Rs. 13,22,65,625/-
8 Eighth Year Rs. 13,22,65,625/-

As per the terms and conditions of the grant, you are liable to deposit
Rs. 02,11,62,500/- i.e. equal to 25% of the annual bid amount as “security deposit”
out of which you have already deposited an amount of Rs. 84,65,000/- (Rs. Eight
four lakh sxty five thousand only) i.e. equal to 10% of the annual big amount s
‘initial bid security’ after the conclusion of e-auction. The balance amount of Rs.
01,26,97,500/- of the bid security i.e. 15% of the annual bid amount alongwith one
month’s advance contract money shall be deposited before commencement of the

mining operations or before expiry of the period of 12 months, whichever is earlier;
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Director General, Mines and Geology Department Haryana '
30-Bays Building, Sector-17, Chandigarh.

(vii)

(viii)

(ix)

(x)

(x1)

(xii)

You shall execute an Agreement Deed in Form MC-I appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of [llegal
Mining Rules-2012 (the State Rules 2012) within a period of 90 days from the date

of issuance of this communication/ grant of Lol;

It may be pointed out that as per existing applicable rates the contract agreement
had to be executed on Non judicial Stamp papers worth Rs. 31,34,700/- (Rs.
Thirty one lakh thirty four thousand seven hundred only). However, you are
aware that M/s Om Minerals, one of the Lol holders (who participated in the
auctions held in December 2013) has filed a CWP N0.7991 of 2014, before the
Hon'ble Punjab & Haryana High Court. Further a few other similarly éituatecl Lol
holders have also filed separate CWP’s before the Hon’ble Punjab and Haryana High

Court challenging demand/ levy of Stamp Duty on execution »f ‘Contract

Agreement’. The said matter is still pending for adjudication, Acccrdingly, the
present auction was conducted subject to outcome of said cases. Therefore, the
charging of stamp duty for the execution of contract agreement shall be as per

final outcome of the said CWP's.

The Contract Agreement would also be required to be got Registered on payment of

the applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed neriod of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 01,26,97,500/- being
the 15% of the annual bid amount, shall be recovered as arrears of land revenue and,

you, as the Lol holder/ defaulter, shall be debarred from participation in any future

auctions for a period of 5 years;

You shall also furnish a solvent surety for a sum equal to the amount cf the annual
bid for execution of the Agreement. In case the surety offered by the contractor(s)
during the subsistence of the contract is not found solvent, the contractor(s) shall
offer another solvent surety and a supplementary deed shall be executed to this

effect;

After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date of issuance of this Lol,
whichever is earlier, in case of failure to deposit the balance 15% amount towards

security [as required under clause (v) above] the acceptance of bid/issuance of

Lol/executicn of agreement shall be deemed to have been revoked and 10% amount
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(xiii)

(xiv)

(xvi)

(xvii)

(3xviii)

(xix)

deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land

revenue and you shall debarred from participation in any subsequent bids for a
period of 5 years;

You shall be liable to deposit the contract money in advance at monthly irtervals as
per provisions of Contract Agreement i.e. from the date of commencement of the

contract Agreement;

You shall also deposit/ pay an additional amount equal to 10% of the due contract
money ~long with the monthly installments towards the ‘Mines and Minerals

Development, Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Secticn

206(c) of income tax act in addition to contract money, payable as per terms and

conditions of contract agreement.

On enhancement of the contract money with the expiry of every three years pericd,
you shall deposit the balance amount of security so as to upscale the security
amount equal to 25% of the revised annual contract money as applicable for ore
year with respect to the next block of three years. No interest, whatsoever, shall be

payable on the security amount deposited under the prescribed security head of the

government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Prc.ressive &
Final) as per chapter 10 of the State Rules for the “Mining Block” ant shall not
commence mining cperations in any area except in accordance with such Mining

Plan duly approved by an officer authorised by the Director, mines & Geology, in this
behalf.

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for
the Mining Biock from the Competent Authority as permitted by the competent
Authority required under EIA notification dated 14/9/2006, as amended from time
to time by the MoE&F, Gol and guidelines/ circulars issued in this behalf;

The Mining contractor to whom nnining rights have heen granted through this
contract would also be liable to pay the following to the landowners to undertake

mining operations:

(a) Annual rent in respect of the land area blocked under the concession but

not being operated, and
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Director General, Mines and Geology Depart-ment Haryana
30-Bays Building, Sector-17, Chandigarh.

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(b) Rent plus compensation in respect of the area used for actual mln\ng

operations. | ‘
The amount of annual rent and the compensation shall be se;tled mutually bgcween -
the landowner and the mining contractor. In case of non-settlement of the rant and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of

lllegal Mining Rules, 2012";

The total mineral excavated and stacked by the concession holder within the area
granted on mining contract shall not exceed two times of the average monthly\
production as per approved Mining Plan at any point of time;

The Mining Contractor shall not stock any mineral outside the concession area
granted on mining contract, without obtaining a valid license as per provisions

contained in Chapter 14 of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibitéd by any
authority without obtaining prior permission in writing from such authority or
officer authorized in this behalf. In case of refusal of permission by such authority or
officer au -horized in this behalf, contractor(s) shall not be entitled to claim any relief

in paymeat of contract money on this account;

Following are the general/ special conditions applicéble for excavation of minor

mineral(s) from river beds in order to ensure safety of river-beds, structurss and the

adjoining areas:

() No mining would be permissible in a river-bed up to a distance of five times
of the span of a bridge structure on up-stream side and ten times the span of
such bridge structure on down-stream side, subject to a minirum of 250

meters on the up-stream side and 500 meters on the down-stream side;

{b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as

may be directed by the Director or any officer authorised by him;

() The maximum depth of mining in the river-bed shall not exceed three

meters from the un-mined bed level at any point in time with proper bench
formation;

(d) Mining shall be restricted within the central 3/4th width of the river/
rivulet; |
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Director General, Mines and Geology Department Haryana:
30-Bays Building, Sector-17, Chandigarh.

(e) No mining shall be permissible in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in
case of Tangri, Markanda and Ghaggar and 100 meters on either side of all
other rivers/ rivulets. (This clause is applicable for mining outside river

bed area);

3] Any other condition(s), as may be required by the Irrigation Department of
the state from time to time for river-bed mining in consultation with the
Mines & Geology Department, may be made applicable to the mining

operations in river-beds.

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water
table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent
authority in this behalf. Further, the depth of excavation of mineral shall not exceed
nine meters (9m) at any point of time.(This clause is applicable for mining
outside river bed area);

(xxvi) The contractor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent

authority as required for undertaking mining operations under relevant laws;

(xxvii) The contractor shall be under obligation' to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention ar:d Control

of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

4, Accordingly, for the time being you are advised to submit the Drait Contract
Agreement on Form MC-1 (in Five copies) appended to the State Rules-2012, on plain
papers along with other requisite documents including a solvent surety(s) for 2 sum equal
to the amount of the annual bid for execution of the agreement, within a period of 90 days
from the date f issue of this bid acceptance letter and the Lol. You should also furnish an
affidavit to the effect that you will immediately deposit the requisite stamp duty as per out of

the related Court cases as stated under para 3(viii) above.

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013
before the Hon'ble Punjab & Haryana High Court challenging (i) commencement of contract
period after 12 months from the date of acceptance of highest bid/issuance of “Letter of

Intent” or from date of obtaining of environmental clearance from competent authority
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh,

which ever is earlier and (ii) payment of rent and compensation to surface right holder/land
owners from where mining operations are to be carried out. Therefore, commencement of
period of contact & payment of compensation to land owners shall be as per final outc‘ome‘
of court order in said CWP. Accordingly, the auction was conducted subject to outcome of
above case, hence this acceptance /Lol is being issued subject to the outcome in CWP No,

27700 of 2013 pending before Hon'ble Punjab & Haryana High Court.
k : )
gm g_f;

State Mining Engineer,
for Director General Mines & Geology, Haryzng.

Endst.No. DMG/HY/Cont/Nandgarh Block/YNR B 36/2015/ Dated:
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Yamuna Nagar.

3. The Mining Officer, Mines & Geology Department, Yamuna Nagar.

e
State Minilngréngineer,
for Director General Mines & Geology, Haryana,
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector.2, PANCHKULA.
N e f-elb
No. SEIAA/HR/2016/ 50 Dated:. R 7.-€ 6=e0lb
To
s Apar Mines Management Services Pvt, Ld.,
A-L03, Designer park Apartments,

Pl tNu B 4/1, Sector-62,
Nowds 201301, Uttar Pradesh

Subject: Environmental Clearance for Mining of Boulder, Gravel and Sand
(Minor Minerals) Mines namely “Nandgarh Block/VYNR B-36" over :n
area of 29.64 Ha. Falling in Village-Nandgarh, Tehsil- Chhachhrauli,
District Yamuna Nagar, Haryana,

This has reference to your application transferred online by MoEF & (i,

Gol to M. 8. SEIAA on 16.04,2016; hard copy received on 21.04.2016 and subsequent

letter dated 01.06.2016 sceking prior environmental clearance for the above project under

the ELA Notification, 2006, The proposal has been appraised as per prescribed procedure

i the light of provisions under the ElA Notification, 2006 and subsequent amendmen:s

on the oasis of the mandatery documents enclosed with the application viz, Form-1, Pri

feasibility report, copy of approved Mining Plan, EIAEMP on the basis of approve

TOR and the additional clarifications furnished in response to the observations of thy

EAC of MoEF & CC, Gol and State Expert Appraisal Committee {SEAC) constituted 1.

MOEF & CC, GOT vide their Notification 21.08, 2015, in its meetings held on 06.05.20 10

and 01.06.2016.

{2} The SEAC has examined the application and noted that the proposal is

Mining of Boulder, Gravel and Sand (Minor Minerals) Mines ramely “Nandga 4

Block/YNR B-35" falf ling in Village- Mandgarh, Tehsil- Chhachhrauli, District Yamure
Nagar, Haryana over an area of 29.60 Ha, The Mines & Geology Department, [Haryana hos
granted lease for an area of 29 40 Ha “Nandgarh Block/YNR B- 36" at Viilage-Nandgari,
Tensil- Chhachhrauli, Distriet Yamuna Nagar vide LOI dated 20.07.2015. The prejest

proponent has subrmitied approved mining plan dated 16 04.2016. The public hearing wis

conducted by HSPCR on 04.04 206 The SEAC has appraised this project as category 1.

1 NOC from Forest Department has been obtained,

Brief details of the project:

L i Category/ltem no. (in sch;du,e) I {a)B-1 » N‘\

o - [
2. | Location of Prorect Village-Nandgarh, Tehsil- (ht hachhrauli, Dismi:{

Yamuna Nagar, Haryara —
“Nandgarh Block/YNR B-36" ;
{ over an area of 29 50 Ha 3

: 3; R i Prmect Details

x Fmdjgrmhcgﬂaut» t 3,77,000 TPA @
; 11 Crore

77 Trips/day (25 MT)
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.| Water Requirement & Source 27 KLD through Tankers _ f
“ : ! Hertes I | Dust suppression 14, \Q K.I D ]
f | Plantation LIKLD ;f
| Drinking 130 KL f
| 6. | Environment Management Plan 29 lakh
Budge: -
7. | CSR Activates Budget 20 Lakh
[ Production; The proposed production for the ﬁvc years is
! 577,000 TPA. The ultimate pit limit is 3 m bgl or
? | meter above walter table which ever comes first,
SR N . e
9. L,omu Coordinates of the lease e .
an:a ' C i ] undxhuc ‘
| ordinates . —— ]
of the fe. smﬁ"iz*so* ET77 25T
‘ 3 N3P 12aT g gy |
| | N30%1229"  E7o0 zfvg,:)* |
—_— ! IN30° 12'45" ' IE'WO 2459 |
10 Green belt plantainn “‘:;
] | Year of Plantation Proposed fhm.mcuy
IYr 1000 Tre’es .

1. Machinery required

The Avthoris

o
the recommendations of SEAC to s

imposing the fo) Lowing conditions:.

e~

i its 9™

1000 Trees

1000 Trees

IV yr, 1000 Trees es
[VYr 1660 lrees
Excavator, JC3, Tlperxfi rucks, Water 1 Tanker 1igh
Vehsc!es/(;ccp and Maintaniance ¢ Van

!I S’ AN s 5
I Yr

meeting held on |5, 06.2016 decided te agree with

eeord Envirenment Clearance this projec by

A SPECIFIC CONDITIONS:

{1 "Fhi$ Environment ¢ learance is granted for the proposed production of Bouider,
Gravel and Sapd {Minor Minera Is) for the five years @ 5,77,000 TPA. T
ultimate pit fimip js 3 m bgl or 2 meter above Wwater table which ever comes firs
The Comer Coordinates of the leased area are:

{Co- w‘f"Lzaf\:ztudcs { Longitudes
_ordinates }; i

ofthe lease N 3677557 577 35 T

| IN30% 1247 E770 150 )

IN30%12:29" [ E790 50g g |

e IN30%124s5m [ pgp0 BI7%2¢'50" |

121 The Project proponen; shall carry out Mining activity strictly as per the approved
Miriing Plap

{3} Envirenment) Clearunee |y subject 1 obtaiming “learance, under (he Wi
{Protection) ACL ST From the Nationg! Board o w idlife, as appicable oy

projac
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No mining activitics will be allowed in forest area, if any, for which the Foret

Clearance is not available,

ST i eyt y he State Polluti
The Projest proponent shall obtain concent to Uperate from the State Polluwi
Hions stipuiat

contral Board, Harvana and eflectively ‘xmp)eczwm all the conditio
therein.

Project Proponent shail appoint an Occupational Health Specialist for Reguiar w2
Periodical medical examination of the workers engaged in the project and recor.
mainitained; also. Occupatiomal health check-ups for workers having some
aliments like BP, disbetes, habitual smokers, etc shall be undertaken once in six
months  snd  necessary  remedial/preventive measures  laken accordingly
Recommendations of National Institute for labour for ensuring good occupational
environment for mine workers would also be adopied.

Project Propement shall appoint a Monitoring Committee to monitor ths
replenishment study, traffic management, levels of production, River Bank erosion
and maintenance of Road ete.

The number of wips of the trucks shall not exceed 17 Tripsiday (25 Tor/Trin
Transport of mineruls shall be done either by dedicated road or it should b
ensyred that the trucks/dumpers carrying the mineral should not be allowed 1o pass
thought the villages.

Project Propenent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per [RC
Guidelines with respect to complying with taffic congestion and density.
Excavation will be carried out up to a maximum depth of 3 meters from surface ¢f
river bed one meter above from the ground water level of the River channe!
whichever is reached earlier,

The poblution due 1o transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with PUCC
only witl be allowed o ply. The mineral transportation shall be carried cut through
covered trucks only and the vehicles cartying the mineral shall not be overloaded.
Project should obtain "PUC’ certificate for all the vehicles From EIUKI‘IORI.Z?U‘
pollution testing centre,

Washing of all transport vehicles should be done irside the mining lease.

Permanent pillars has to be censtructed to demarcate width of extraction of

Reserve of Mincrals leaving 25% of River width from the bank with depth of 1.5m
below the ground and |2 m above the ground to observe its stability.

Thire shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional Direcior,

Central Groundwater Board and implementation of conservation measures to
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augment ground water resources in the area in consultation with Central Ground
Water Board )

The Project Proponent shall also take all precautionary measures during mining
operalion for conservation and protection of endangered flora/fauna, if any,
spotted in the study area,

Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers t“ncd
with sprinklers. '

Provision shall be made for the housing of construction for labour within the size
with all necessary infrastructure and facilities such as fuel for cooking, mahiic
toilets, mobiie STP, safe drinking water, medical health care, criche etc. Tie
housing mav be in the form of temporary structures to be removed after the
completion of the projeet.

No River sand mining shall be allowed in flowing water and no mimag is alloiod
i CAInY season.

The project propenent shall submit anpeal replenishment report certified by o

authorized agency. In case the replenishment is lower than the approved rare .
preduction, then the nining aetivitys production levels shall be decreased! stepy ¢

accordirgly till the replenishment is completed.

The project praponent shall ensure that no natural water course/water body sh i
be obstrucied due 1o any mining operations.

The dumping site selected and proposed shall be used for over burden dump a1 ¢
designated site within the iease area as per the approved mine plan. In no case 1,0
overburden should be dumped outside the fease area.

Garland drains shal] he constructed to prevent the flow of the water in the dumps.
Creen belt should he developed s per the proposed plantation as given in 131‘;&
pioposal. Plantation should be carried out i phased manner.

Regular water sprinkling shall be carried ou in critical areas prone to air pollutic
and having high levels of SPM and RPM such as hau! road, loading and unfoading
point and transfer points, It shall be ensured that the Ambient Air Quality
Parameters contorm 1o the norms preseribed by the CPCB.

Regular monitoring of ground water level and quality shal] be carried out in and
around the inine lease. The monitoring shall be carried out four times in a year-pre
monsoon (April-May), monsoon (August), POSt monscon {(November); winrer
(anuary) and the daga thus collected may be sent mgularly o MOEF Regional

~

Office, Chandigarh and Regional Director Coown.
Data on ambient 4ir quality and stack emissions shall be submitted to Harvana
Pollution Control Boarg once in six months carried gyt by MOEF/NABL/CPCR/

Government approved lab,
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(271 Vehicular emusstons shaly be kept under contro! and regularly monitored.

Measures shall be tuken {or maintenance of vehicies used in mining operations and
in transportation of mineral. The vehicles shall be covered with a tarpaulin and
shall noi be overloaded. The project proponent shall ensure that the vehicle must
have pollution under conrol certificate.

The project proponent shall take all precautionary measures’ during mining

W

operations for vonservation and protection of endangered fauna, if any, spotted in
the study arca A plan for conservation shall be drawn and got approved from the
Chief Witdhifs Warden ol the State before start of mining C)p(t?'a\iims,‘ Mecessary
allecation of funds for mmplementation of the conservalion plén shail be made and
the funds so allocated shall be included in the project cost. All the safeguard
measures broaght out in the wildlife conservation plan so prepared specific to the
project site shall be cffectively implemented. A copy of action plan may be
submitied to the HSPCB and MOEF, Regional Office, Chandigarh within 3
mon hs.

{291  As envisaged, the Project Proponent shall invest at least an amount of Rs, 25.0
Lakhs/anrum as cost for implementing various environmental protection measures
including recurring expenses per year,

[20] A sum of 20.0 Lakhsiannum shall be earmarked by the Project proponent for
investment as TSR on socio economic up-liftment activities of the arca
particularly i the area of habitat, health or education, training programme of rural
women & man provide the kit for employment generation. The proposal should
contain provision for monthly medical camps, distributions of medicines and
improvement in sducational facilities in the nearby schools. Details of such
activity along with tGme bound action plan be submitted to HSPCB/SEIAA
Haryana before the start of operation.

{31]  Budgetary pravision of Rs. 5.0 Lakhs per year sarmarked for the fabours working
i the Mine for all nccessary infrastructure faciliies such as health faciliy
sanitation facility, fuel for cooking, along with sate drinking water, medical car
and toilets for women, créche for infants should be made and submitted 1o HSPUB
at the time of CTE/AUTO/SEIAA Heryana. The housing facilities should be
provided for mining labours. |

[32] A Final Mine Closure Plan along with details of corpus fund shall be submitted to
the SEIAA well within the stipulated period as prescribed in the minor mineral
concession rules 2012

{33]  The project proponent shall ensure that the Environment Clearance letter as weil
as the status of compliance of EC conditions and the monitoring data are placed on

company's website and displayed at the project site.
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The project proponent shall ensure that loading in Trucks do not exceed the norms
fixed by the Transport Department as per relevant rules.

The project proponent shall ensure approach roads are widened and sirengthened
as per requirements fixed by PWD and district administration before the start of
the work ‘

The nroject proponent shall ensure supply of drinking water through RO,

The project proponent shall strictly adhere to the Sustainable Sand Miniap
Management gudelines ssued by MoBF & CC, Gol on 15032016 and shall
ensure the compliance of the standard environméntai conditions prescribed for the
sand mining in the said guidelines; in addition to the conditions imposed in the
environment clearance letter,

The project proponent shall carry out mining in semi mechanized manner uzing

manpower, tractor, trucks, JCB and excavator for king transportation.

GENERAL CONDITIONS:

[i]

fid]

fiii)

fiv]

fvij

Conceaiing factual data or submission of fulse/fabricated data and failure w
comply with any of the conditions mentioned above may result in withdrawsi of
this clearance and attract action under the provisions of the Ervironrent
{Protection) Act, 1986,

Any change in mining technology/scope of working shall not be made withon
prior approval of the SEIAA,

Any change in the calendar plan including éxcavation, quantum of mineral nd
waste shall not be made,

Periodic monitoring of ambient air quality shall be carried out for PMyy, PM, (.50,
and NOx monitoring. Location of the stations {rminimum &) shall be decided based
on the meteoroiogical data, topographical features and environmentally and
ceologically sensitive targets and frequency of monitoring shall be decided i
consultation with the Haryama State Pollution Control Board (HSPCB). Six
monthly reports of the dala so collected shall be regularly submitted 1o the
HSPCB/CPCB inciuding the MOEF, Regional office, Chandigarh.

Personne! working in dusty areas shall wear protective respiratory devices they
shall also be provided with adequate training and information on safety and hecith
aspects.

Occupational health surveillance program of the workers shall be undertalen

perivdically o ohscrve any contractions duc to exposure 0 dust and e

carrective measures, i¥ needed,
P Sirde g o el e e e oo :
'he funds earmarked for environmentsl protection measures shall be kepr

i

separate account and shall not be diverted for other purpose. Year wose
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expenditure shall be reported to the HSPCB and the Regional office of MOFEF
located at Chandigarh.
The project proponent shall also submit six monthly reports on the status of
compiance of the stipulated Environment Clearance conditions including resuiis
of monitored data (both in hard copies as well 85 by e-mail) 10 the northem
Regional Office of MoEF, the respective Office of CPCB, HSPCB and SEJAA

Harvana,

The above conditions will be enforced, inter alia, under the orovision of the "Woter

(Prevention & Control of Pollutiony Act, 1974 the Air (Prevention & Contro of
Wi

Pollution) Act, 1981, e Environmen: (Protection) Act, 1986 and the Dablic

Liabihzy Insurance Act 199] {all amended Uil date) and rules made bereunde: and

also ary other orders passed by the Honb'le Supreme Court of Indiaigh Court of

Haryana and other Court of law relating to the subject matter.

The Project proponent should inform the public that the project has been acerrded
Environment Clearance by the SEIAA and copies of the clearance letter are
avatlable with the Haryana Siate Poliution Control Board & SEIAA. This shuld
be advertised within 7 days from the date of sue of the clearance letter at lewst in
two local newspapers that are widely cireujated in the region and the copy o the
same should be forwarded to SEIAA Haryana. A copy of Environment Clearince
conditions shall also be put on project proponent’s web site for public awareness.
All the cther statutory clearances such as the approvals for storage of diese] from
the Chief Controller of Explosives, Fire department, Civil Aviation Department,
Forest Conservation Act, 1980 etc. shall bhe abtained, as may be applicable, ov

o
@

Project Proponemt from the competent authority before the start of minin
nperation,

That the grant of this Environment Clearance is issued from the environmenial
angle only, and does not absolve the project proponent from the other stary v
obligations prescribed under any other faw or any other instrument in force. ne
sole and complete responsibility, 1o conply with the condiﬁims laid down in a4
other laws for the fime being in force, rests with the industry/unitproj .
proponent. Any appeal against this environmental clearance shall lie with 1ne
National Green Tribunal, if preferred, within & period of 30 days as prescribed
under section 16 of National Green Tribunal Act, 2010,

The methodology of mining shall be strictly as per orders passed by Hon‘lrvie
NGT/ How'ble Supreme Court from time o time,

The Project Proponen shall not disturb/damage the Fosition of studs in river bed
and also aotf 1o damage the river banks and nol o degrade the river peg inary
It anner, ‘
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[xviii]

[xvj  Any;
minin

[xvij

beas pe

xvii! Quant
¥,

Distance of mining t

112

wea which has been banned by any authority/courts shall not be used for

2 activity,

o be maintained from Pucca Hydraulic structure/ Bridges liall
" approved mining plan/ guideline issued by MoEF & C¢/ Court Orders.

um mining alowed in the river will he actual replenishment or miring

allotted whichever is less,

teputed instition,

Endst. No. $B1a AMHR2016/

A copy of the aboye 15 {

The Director (1A Di

bagh Road-New Delhi.

18
2
of Ind
R%
4 The Dy

Ihe Chairman, 1

The Regionat office, Min

3, Bav'y ny, 4-25,

PO General. Mip

rvane State Pollotion Controi Hoard, C-11, Secior, Pi

The Project Proponent should set the Probuble rep{en}ishmem checked from 1he

P
e

i
1,/
: /\/fj{f \:/L{?\ /
Mem ber Sevretary; ——
State Level Eavironment Impact
Assessment Authority, Haryana, Panchk ula,

NG

orwarded to the following:

vision), MoEF&CC, Gol, Indra Paryavaran Bhavan, 7.,

stry of Environmcm, Ferests & Climate Change, Gen

Sector 31-A, Dukshin Marg, Chandigarh.

v
&5 & Geology Deparureny Haryang, Chandigarh,

Y
1

}
|

Member Secretary,

State Leve! Envirgp ment Impact
Assessment Authority, Haryana, Panchkuls.

/
A
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Director General,
Mines and Geology Harvana,
Sector- 17, Chandigat .
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Director General,
Mines and Geology Harvana,
Sector-17, Chandigarh

¢ ' H 3
Pl v gt R Loced o Ueector of M Asar Mine
3 b B PR & L IRy
{ A s Wi i oy o M Apar Manes o
5 : R o
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Thus chanees were made i the

Directors of the Company before the execution of the mining

sontract sn o vaiodation of the conditons mentioned in the

THOLHON fotice
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Director General
Mines and Geotopy Harmana
Sectur 17 Chandigarh
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vector General,
Mines and Geology Hanvana
Sector-17, Chandizarh

aoriy TINE TR ST

et and past U

by SEHE The auction nolice doos

oo persons facing prosecined

s

vl Moreover

. [REE RS AN
ooy Uouet corder o onder pnoaee i o T A
fetigre MOy A B Vot The conratl Ao
1ot N SESRTRSN ERR s e SR i
+ N 5t S N

fonee, S i ; o L SEESTERNAY

i f P bt
RO TETRERTH NI DA A 8
o Flossewer, ib wis i !
praabi e Tva IR [RERNE IS of N IR BRI S T e
P LY culott el it Yooty P IR '\j“iiw i ‘._(”,‘{ Lo i Gl
i [REE RN L S SN HE Lrboad B ii)u it (R oAy SYTOM LG pa e T et { R
o wel Drecturs ol e VUL MR A S EEIRRTE S SRR S ST S EE R NS
1ot bbb rhie eoa i oo erier ol Cnioet wan sl e M Aran
e coon T 2 th Modad b ‘ b e ; ST L U e Lt
! ] N L I " .
IEEEAIES Polioeny et e Praviitis : P Yo b ot i

£, RN . B Lot

P A v !
Ll b ope e ¥ T ; -

vaabed RS RT g B <A viEnes 8 pnaly Moby -
o T e R A PN [ N e O 3
and Lowgue Abmund i e e o ey b T i
and theye capoct beoappainted ‘ SERY -

2180 |



3

EREGIR

[§

70
17, Chandy

Iirector General,

Sector

Mines and Geology Harvanag,
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